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5.2.2007 Preﬁent: The Hon'ble Mr.K.V.Sachidanandan
Vice-Chamrman.

f «
g The Apphcant & AL b rad
_carlier came before this Tribunal in
‘O.A. No.215/2005 and vide order
rdated 1862006 this Court had

y directed as under:

i .

! * %1 the mterest of justice we
divect the Respondent No.l to

i consider the representation of the

2 applicant that has  been
forwarded by the Government of.
Assam within a titme frame of
three months from the dated of
receipt of this order and pass

appropriate order and

communicate the same fo the

Govermmnent of Assam.”

Cort:}..Pf2
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In furtherance of that order the
vide - dated
10.10.2006 rejected the prayer of the
Ai:}ﬂicaxlt. Hence, this O.A.

: Rehpondems order

Heard Mr. A. K. Bhattacharyya,

Aofivo C’wfte, ; W e learned Sr. coumnsel for the Applicant.
mgbﬁW v R4 5. Mr.M.U.Abmed, learned Addl. C.G.5.C.
\{" - ch /65, . appeared for Respondent.No.l, Mr.
Y leﬂ'g o Ratul) Goswami,: learned Sr. Gowt. .
T Fer B Q e ” g ’Advocate, State of Megha]aya appeared
“Gye ‘FMM_W, " .ifor Respondent. Nos.4 & 5 and'Mrs. M.
. M\K%}DMM w6 ‘)O\l«-w Das, learned Gov#; Advocate State of
. @»M\%:‘“U _;‘ | - N Assam appeared for Respondent Nos.2
= :\ (S A fJ ‘& 3. ‘Al the oounsel for the ,
) R ~ Respondents prayad for - hme for
' obta:mng nm!rueho&t,and ﬁlmg reply
N statemmt Let it be done’ mﬂnn six
N\ LA Ao
_ v \ weeks,
. YW
N N
L e .  Post on 19.03.2007.  Applicant
Not'ee 3 orcle s Sed . Post om 19.03.2007.,, Applican
. s P ~will take process for Respondent Nos, 6
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'app*lcanL wanted fo :leg, reje:mﬁer

post the

are at liberty fo £ile I/

statement. | - -

three weeks.

wrivten stas..o'né nt. . f‘ouhf:el for,vthe

matter on 5.6 07. Reaponévnts
Lten

vice-chairman

due to personal inconvenience. Post @

Vit crma - i e R
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L]

It is submitted that Mr.M.U:Ahme¢
learned Addi.C.G.S.C. could not -be présr
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: ~28.6.2007 - - . .Four weeks txme'xs gr’al"lt'ed:”" to g
A g B Ws M‘Das learned AddlCGSC to file *m.n

t

- : 1eply statement
LO\/L‘;MO} B\W?L? '
Post the case on 30 7 2007
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30.7:07. : g Counsel appearmg* for \the T

- Government of Meghalaya has ﬁled
‘theif ‘written statement: The: other _
respondents has sought further four. Y

S B - weeks: time for filing then‘ wntten M

SRV AR o statement.. It is made. clear. that if
the wntten statcment us not ﬁled by
the nespondcnts ‘'on’ the next date

* the appropnatc process wﬂl be
1mt1ated agamst thé ° concerned

:) . officer. Post the: matter on 298 07

‘ Oopy of the order be. furmshed

‘ to the counsel for the respondents.

Vice-Chairman .

sa

mdl,u oé@a/ 3:»,7 67
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30.8.2007 Some of the Resperidents have filed

reply statements. As requés’red, four weeks
time is granted to the other Respondents to

 file reply statement who have not filed it.

Post on 3.10.2007.

Vice-Chairman

fob/

in this case, wiitten statement has
already been flled by the Respond At

—
v

No.é nor the Respondent No.4/is present in
person..None appears for the Respondent

No.7 as yet, /

!
Registry to iss/ue notice to
Respondent klo.l, 6 87 requiring them to
file replies by the next date.

\

The Chief Secretary of Gowt. of - o
Assam and that of Govt. of Meghalaya
should produce the Fecords containing
minutes of the Joint Cadre

officers of the States of Aom and
Meghajaya by the next date.

Call this matteron 15.11.2007.

Send coples of this order to th
pplicant and all the Respondents in the

addresses given in the Original Application.
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S N 03102007 n this? ‘case;- wnﬂen stafement has
S - clready been filed by the Respondenf
' | Nos.2 & 3. A written statemen’r on behclf of
f" '_ s e % = . Respondent ‘Nos. 4 & ‘5 have-diso. been

... : ' f‘ d i
J1ofo0F - g .

o (‘5//0\// s . None. appears for the Respondent

? , o No.é nor the Respondent No.6 is present in
0{0" Lol : . ’e\aﬂ {
YA - - person. None,appearedfor the Respondent

4 M . NoZasyet

. \‘J_o\ _ ' " - Registry to lssue noﬂce to

Respondent No.l, 6 & 7 requmng 1hem 10

file replies by fhe next dafe o

The Chlef Secrefory of Govf of

M\s , ' Assam and that of Govf of Meghc!oya

A e T e should produce the records containing
S . : . minutes of the Joint Cc!dre Authority of 1PS

officers of the States of Assam and

' . |
Meghalaya by the next date.

Call this matter on 15.11.2007. -

Send c%oles of ﬂ'ns order 'ro the
Applicant ond all the Respondem‘s in the
‘addresses given in theronglnql Application.

y ,
o /P - S — )
- {Khushiram) - {(M.R.Mohanty)
. _ ‘° L ... Member (A} | ' ~ Vice-Chairman
/(, ¢ //‘03 - o .
—~—— . 3 rw
a ND ' \(7[(1 . 7.—— < -
) Seceee £775
A
¥ ? o )
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15.11.2007 -

0023 /2007 ﬂ i

Ny

the Applicant, Mr.M.U.Ahmed, leamned Addl.
Standing. Counsel for the Govt. of India and
Mrs.M.Das, learned Advocate for the State

of Assam are present. Mr.R.Goswami/

 learned Advocate for the State of

LY

Meghdlaya s represented by

Mr.A.Bhattacharya.

2. No written statement has been filed

by the Respondent Nos. 1, 6 cmd 7 in this

case; despite several opportunities. They are

~ given liberly to file ‘their Counter/Written

Statement/Reply to this O.A. before
04.12.2007.

the State of Assam;, ‘file's \cop‘ies ofy ’fh ”""
Minutes of the Jomi Codre Corrcmtttee_ )
| meetings . of dlfferen? daies She under’rokesl

to file second se’f of these pcpers for 'fhe

%

Bench by Fnday/16 H 2007. She should also
supply copies of 'rhese ‘Minutes * fo the *
Iecmed counsel for the Apphcanf Fdndv'
Advocates for the Govt. of !ndm\&‘Govt of

1Y

. Meghdlayaby 16.11 2007 iy

4. Cadll this matter on 04.12.2007 for final

 hedring.

5. Wiitten submissions, if any, of the

parties should be filed well before 04t
December, 2007. |

Send copies of this order to the

Apphccnt ond to all the Respondents by

post

Confd..

MrDGoswoml learned counsel for

-3 M. M.Das, Iéomed Advocate ‘for"*_,,

x"kl‘” -
ae |
- - “a

s~
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- foby -

M. 12.2007.

. for the Applicant is present. M

‘and - Mr.R.Goswami,
- appearing for the State. .of

v
B A

_ Free copies of
hcnded over to the
. oppeqnngfor 1b§}port|.es

the Applicant; Mr.M.U.AF
of Indic; MrS.M.Dds, for {
~ and Mr.ABhattacharya

_( ‘Meghclcyo) in course of

/

- {Khushiram)

- Member (A)

On the praye
for the Applicant,

. / V

rhts order be dlso
Ieldfr‘n.éd counsels
(M‘r;D.G.é;sw;.;drﬁi for
med for the Udion -
he State of Assam
for..the State  of
16.11:2007.

(M R.Mohanty)..
Vlce-Chclrmcn

r of 16ari1_ed Cbunsel

this -case - stands

adjourned to be.taken up on 11.01.2008.

Mr. R. Goswami, A

vocate undertakes to

file his ‘Vokélétnama’ for the State of

‘Meghalaya by 144 D
Call
11.01.2008.

Member(A)

ecember, 2007.
this

matter

on

(M.R.Mohanty)
Vice-Chairman

Mr.B.Chakraborly, leamed counsel appearing

Addl. Standing counsel for
Dr.Y.K.Phukan, leamed Sr. Adv
fearned Advocate appearing

pre;ent.

8N the prayer of Iecm

pomes this matter stands adjourned io bé.taken up ,1

leamed

r.M.U.Ahmed, leamed
the Union of indiq;
ocate"and Mrs.M.Das,
for the State of Assam ~
St. Adyoc:qte
Meghalaya are also

ed. counsels for the

on 05.02.2008 for heanng »

\\5 Conid.....

G
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O.A. 23/2007

11.01.2007

Iy

N

Call this matter on 05.02.2008 Glong with

O.A. No.153/2006 filed by Mr.R.N.Mathur)for

hearing.

/ob/

05.02.2008

11.03.2008

01.04.2008

(Khushiram)

Member {A)

(M.R.Mohanty)
Vice-Chairman

Call this matter on 11.3.2008.

“{M.R.Mohanty)
Vice-Chairman

Call this matter on 01.04.2008.

On the prayer of Mr.H.K.Das, Lon

behalf of Mr.A.K Bhattacharjee, learned

Sr.counsel appearing for the Appiicant)

the case is adjourned to 64 May, 2008,
Call this matter on 6W May,

2008.
"M (M. R.MoRanty)
Member{A) . Vice-Chairman
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~ - 06.05.2008 On 01.05.2008, adjournment “was

actually 'sought by Mr H.K. Das, learned
Counsel for the Applicant in
0.A.No.153/2008. It was wrongly recorded
that the prayer was made on behalf of Mr

LAY e wstionY ar L)

-

. . [ .
»;f; o e C . 4

3 S Og b . AX. Bhattacharyya, learned Counsel
\/&‘\& (‘r’“ L ; g0 t~ . .. - appearing for the Applicant in this case.
R’V\’MM st%g Heard the learned L,ounse} for the
“”\7 Heve st - parties in part

: St S T T e !

D=5 Call this matter on21.05.2008 for
s\ . ,
X\ further hearing.

. . P 4 L—
Dt et S N P T

'+ On 15.11.2007 Mrs M. Das, learned
Advocate for the State of Assam, undertook

L

to file copies of the Minutes of the Joint
Cadre Commlttee meeting by 16.11.2007. It

o "'.:“,' P EEEI & 1 A Al
a 1 appears that she has not filed those papers.

besren s

‘ She undertakes to file those papers by
SNTE I N tomorrow, i.e. 07.05.2008.

Mr R. Goswaini, learned Advocate for
the State of Meghalaya undertakes to

roduce the Minutes of the proceedings b
Mww%:s_hwe% produce the Mi © proceedings by
T ANTE T g ‘which ' “Réspondent No.6 was granted
P CRZE G A 2 promotion as DGP, Meghalaya.
%'//’g ' i
' )M,, il b iy i Call this matter on 21.05. 2008 for

PO further hearing.

S —

T (Khushiram) (M.R. Mohanty)

‘ - Bl et Member (A) Vice-Chairman
At R IR A PR ot IO S P
' 2 A

4 v

21.05.2008 On 'Ljhe prayer of Mr D. Goswami,
learned ‘(‘,ZOu_r)sél*_ appearing for the
“Applicant, further hearing of this part
heard matter stands adjourned to be taken

dhe W Ve rw_cwigr . upon 11.06.2008. ’_‘:E;)
- ‘

Yoo hoasdingy

%F | (M ~+ (M.R: Mohanty)- -

Member (A) Vice-C haxrman .
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11.0672008" Mr. D. Goswami, learned counsel

éppéaring for the Applicant is present. Mr. M.
U.Ahmed, learned AddlL Standing Counsel
representing the Government of india, Dr. Y.
K.Phukan, learned  Sr. Advocate (assisted by
Mrs. M. Das) representing the State of Assam
and ° Mr,R.Goswami, learned counsei
representing the interest of State of

Meghalaya, are also present.

Mr.D.Goswami, counsel for the
applicant files a Memo to withdraw the
Original Application, on the gmuhd that the
Applicant Mr.B.P.Rao has already been
promoted to the rank of Director General of
Police (Border) Assam and that the State
Government is also favorably considering to
grant the promotion of the Applicant from
the retrospective date/ 14.03.2005.

Heard. lms Original Application is
hereby permitted to be withdrawn with Liberty
to the Applicant to represent this case before
the Respondents for granting him promotion
from retrospective date/ 14.03.2005.

This case is accordingly dismissed,
being withdrawn. ‘

Send copies of this order to the
Applicant and to all the Respondents in the
address given in the O.A.

M "R.Mohanty)

Member(A) : Vice-Chairman
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
AT GUWAHATI

0.AN0.232007 = ~

Sri Birendra Prasad Rao
Applicant
-Versus- ’
Union of India and others.
Respondents

Sub :- Withdrawal of O.A No. 23/2007. .

Hon’ble Lordships,

I respectfully state before your Lordships that the applicant, Shri Birendra
Prasad Rao, by his letter dated 23.5.2008 has.intimated Mr: A K. Bhattacharyya,
“Senior Advocate that .the Government of Assam vide Notlﬁcatlon no.
HMA. 201/901/ 180-C.dated 22.5.2008 promoted him to the rank of Director General
of P_ohce and and is also favourably considering to give effect to his promotion from
14.3.2005 i.e the date of promotion of the Respondent No. 5 Sri W .R Marbaniang. In
view of the above he has instructed us to withdraw the above noted Oﬁgiﬁal
Application No. 23/2007 filed by him before this Hon’ble Tribunal. .
It is therefore submitted that your Lordshlps may be pleased to close the above
noted Ongmal Apphcatlon No. 23/2007 on w1thdrawal -

A ' . : | Yours faifhfully
@w e | - Peupd Gesconn

Devojit Goswami
Advocate

I\\"’p\
b W5, [
M&l" l"{bl



P ' OFFICE OF THE DIRECTOR GENERAL OF POLICE _(BORDER),»ASSAM,
) e SRIMANTAPUR (BHANGAGRH), GUWAHATI-781032

Letter No. BPR/CAT/2005/1-A/ 104 Dated 23" May 200'8

Froni: - Shri B.P.Rao, IPS
Director General of Police (Border), Assam,
‘Srimantapur (Bhangagarh), Guwahati-781032

To,
Shri A K Bhattacharjee
Seanior Advocate, - . o
Manik Nagar, Zoo Road, Guwahati.” : o L ‘}
Sub: . Promotion.
Ref. . CaseNo. OANo.23 of 2007 in the CAT, Guwahati.
Sir,
1. With reference to the subject and Case No. referred to above,.it is in'ti’mated'v

that the Gowcmmcnt of Assam promoted me to the rank of Director Genera] of Pollce in
s the scale ‘of pay of Rs.24050-650-26,000/- vide Government’s Nouﬁcauon No.
HMA.201/90/180-C dated 22.5.2008 (copy of the order is enclosed herewith).
V2. The ‘State*Government is also favourably consxdenng to give effect to my
promotion from 14.3.2005 i.e. the date of promotlon of Shri W. RMarbamang, IPS. (RR
~1975) of Assam-Meghalaya Cadre.

3. © In v1ew of above, it is advised that Case No. OA No 23 of 2007 in the CAT , A “,
Guwahati may kindly be withdrawn.

Yours faithfully,

»

o
Encl: as above 9

(B. liL KAO IPS)

Director General of Police (Border)
Assam, Guwahati. :

e
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GOVERNMENT OF ASSAM
HOME (A) DEPARTME

- ..ORDERS BY THE GOVERNOR
NOTIFICATION

Dated Dispur, the 22" May,2008.

201/90/180 : Shri Sharda’ Presad, IPS (RR-73) Addl. Director General of Police

(V&AC),Assam, is promoted to officiate in the rank of Director General of Police, in the scale of .

* pay Rs. 24,050-650-26,000/- and posted as Director General of Police (V&AC), an ex-cadre post’

by way of up gradation of the ex-cadre post of Addl. Director General of Police (V &AC), Assam |
to the rank of Director General of Police (V&AC), Assam, in the interest of public service, with
immediate effect and until further orders. ‘ . o

" 'NO. HMA 201/90/180-A ; ~ Shri Shankar Barua, IPS (RR-74) Chairman-cum- Managing Director, APHC,

Ltd, Assam is promoted to officiate in the rank of Director General of Police, in the scale of pay

. Rs. 24,050-650-26,000/- and allowed to continue in the ex-cadre post of Chairman—cum-

Managing Director, APHC, Ltd, Assarn, in the interest of public service, with immediate effect and

" until further orders.

'NO.HMA 201/90/180-B :  Shri S.P.Ram, IPS, (RR-74) AddL. Director Genéral of Police;(CID) Assam, is

promoted to officiate in the rank of Director General of Police, in the scale of pay Rs, 24,05'046§0-
26,000/~ and posted as Director. General of Police (CID), an ex-cadre post by way of up gradation

~ of the ex-cadre post of Addl. Director General of Police (CID), Assam ,to the rank of Director

‘General of Police (CID), Assar in the interest of public service, with immediate effect and until
further orders. o :

- NO. HMA 201/90/180-C ; * Shri B.P.Rao, IPS, (RR-74) ‘AddL. Director General of Police,(Border) Assam,

is promoted to officiate in the rank of Director General of Police, in the scale of pay Rs. 24050-

650-26,000/- and posted as Director General of Police (Border), by waygfﬂﬂ_cg,qp;\:‘gga@gtion of the
' ¢adre post of Addl. Director General of Police (Border), Assam ,to the rahK,of Birector General of

=g Duky

- Police (Border), Assam, in the interest of public service, with mmedlatg\eﬁectandun’al further

- orders.

NO. HMA 201/90/180-D_: Shri M.Mohan Rsj, IPS, (RR-75), AddL: Director General of Police (OSD),

-

Assam is promotedto officiate in the rank of Director General of Police, in the scale of pay Rs.

. 24,050-650-26,000/- and posted as Director General ‘of Police (OSD) an ex-cadre post in the

Assam Police Head Quarters by way of up gradation of the ex-cadre post of ‘Addl Director

. General of Police (OSD), Assam, to the rank of Director General of Police (OSD), Assam, in the

- Copy
L

interest of public service, with immediate effect and until further orders.

Sd/- S.C.Das,
Principal Secretary to the Govt. of Assam,

S N Home & Political Dgpaxtmggt.
Memo. NO, HMA201/90/1 80-E _ : Dated Dispur, the 22 May ,2008.

to:-- ‘
The P.P.S to Chief Minister, Assam, Dispur, Guwahati-6.

. The P.S to Chief Minister, Assam, Dispur, Guwahati-6.

The Accountant General (A&E), Assam, Maidamgaon, Beltola, Guwahati-29-
The Under Secy. to.the Govt. of India, Ministry of Home Affairs, New Delhi.
The Under Secy. to the Govt. of Meghalaya, Home (P) Department, Shillong,
The Director General & Inspector Genera] of Police, Assam, Ulubari, Guwahati-7.

The P.S to the Parliamentary Secretary, Home Department, Assam, ‘Dispur, Guwahati-6.
The P.S. to Chief Secretary, Assam, Dispur, Guwahati-6. ‘

The P.S to Principal Secy. to Chief Minister, Assam, Dispur, Guwahati-6.

The P.S to Principal Secretary, Home & Political Deptt. Assam, Dispur, Guwahati-6.

. The P.S to Commissioner & Secretary, Home & Political Deptt, Dispur, Guwahti,
." The Addl. Director General of Police, Assam,

s e e

The Inspector General of Police/ Deputy Inspector General of Police
~ The Superintendent of Police/ Commandant --

U SR A RS AR A S s

At

By order etc.

© Home (A) Department,

W 4% a//f ’ Joint Secretary to the Govt.. of As_sar‘n,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : : GUWAHATI BENCH ::

14.3.05

4.4.05&11.7.05 :

GUWAHATT
0. A. NO. 23 /2007.
Sri Birendra Prasad Rao, IPS.

........ Applicant.
- Versus -

Union of India and others.
......... Respondents

LIST OF DATES

Applicant was inducted in the IPS in the
1974 batch the Assam segment of joint
Assam-Meghalaya cadre.

Presently he is holding the post of
Additional Director General of Police
(Border), Assam and he is one of the
seniormost IPS officer in the joint Assam-
Meghalaya cadre eligible for promotion
to the rank of DGP.

Respondent No. 6 was inducted in the
IPS in the 1975 batch and he is admittedly
junior to the applicant which is reflected
in the joint cadre Gradation List.

Annexure- I, Page 24

Sri W.R. Marbaniang, IPS Additional D.G.P
1.e. Respondent No. 6 junior to the

" applicant in the joint cadre was promoted

to the rank of DGP by the Respondent No.
5.
Annexure - II, page 2 7

Being aggrieved by the promotion given
to the Respondent No. 6 in violation of
the procedure laid down, the applicant
filed representations before the
authorities i.e. Respondent No. 2 for
his due promotion.

Annexure-III, Page 3o

AnnexuredVv-, Page &/

Contd.......



19.4.00

1.8.06

7.8.06

20.10.00

- 2 -

Applicant came to know that Respondent
No. 2 took up the matter with the
Respondent No. 1 and seeked sanction to
create 4 ex-cadre posts of DGP to
accommodate the senior officers who have
been superseded by Respondent No. 6.
Para-7, Page 6

The applicant did not received any
response to his representations and having
no other alternative he filed O.A. No.
215/05 before this Hon'ble Tribunal.

In O.A. 215/05 the Respondent No. 1
in the written statement stated that the
promotion of Respondent No. 6 is not in
order and directed the Respondent No. 4
to revert him to the rank of Additional
DGP not to take necessary action to file
up the post of DGP accordingly. The State
of Meghalaya and the State of Assam also
filed a written statement.

Para- 9, Page 6-7
Annexure-V, Page 33
Annexure-VI, Page 37
Annexure-VII, Page #0©

Hon'ble Tribunal after hearing all parties
disposed O.A 215/05 with a direction to
Respondent No. 1 to consider the
representation dated 4.4.05 and 11.7.05
within 3 months and pass appropriate
order.

Annexure -VIIj Page 4 3

Applicant submitted a copy of the order
dated 1.8.06 before the Respondent No. 2
for forwarding the same before the
Respondent No. 1.

Annexure-IX, Page 4 &

Received the impugned letter dated
10.10.06 of Respondent No. 1 regarding
the representation 7.8.06 of the
applicant.

Annexure-X, Page %%

I



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI
BENCH: GUWAHATI

(An.Application Under Section 19 of Administrative
Tribunal Act, 1985)

O.A. 23 ...... . of 2007

Sri Birendra Prasad Rao, IPS,
S/o- Late K. N. Rao,
Additional Director General
of Police, (Border),Assan
R/o- Panbazar, Guwahati - 1,
Diét.— Kamrup, Assam

. Applicant.

—VERSUS-‘

1. Union of India

Represented by the Secretary

to the Government of India,
g}stry of Home Affairs,

New Dei%f
— 2. State of Assam,
f&> Represented by the Chief
'U) - Secretary, Government of
Assam,

Dispur, Guwahati-6.

3. Commissioner and Secretary

to the Govt. of Assam,
i \;) j$Home and Political
L~——' Department,
Dispur, Guwahati- 6.
Contd.......



2.

[%4. State of Meghalaya
Represented by the Chief

Secretary to the Government of

Meghalaya,
Shillong.

\\b
5. Commissioner and Secretary
to the Government of
Meghalaya, Home (Police)
Department, Shillong.

" 6. Sri W.R. Marbaniang

,/////5irector General of Police,

Meghalaya, Shillong.

7. Director General of Police, Assam,

Ulubari, Guwahati.

8. Joint Cadre Authority of

Indian Police Service} Assam and

Meghalaya, Joint Cadre.Authority’

represented by The Chief
Secretary, Assam and the Chief

Secretary, Meghalaya.

...... . Respondents

1. PARTICULAR OF THE ORDERS AGAINST WHICH THE APPLICATION

IS MADE

(1) Order dated 14.3.05 under memo No. HPL. 38/99/Pt.
IV/12-A issued by the Respondent No. 5 promocting
Respondent No. 6, Additional Director General of Police
(L & O), Meghalaya to the post of Director General of
Police, Meghalaya in the scale of pay Rs. 24,050-650-
26,000/~



-3-

Letter No. I-16013/32/2005-IPS .II dated
10.10.06 issued from the office of Respondent No. 1
rejecting the representation/appeal filed by the
applicant against the action of the authorities in not
pfomoting the applicant to the rank of Director General
of Police w.e.f. the date ¢f promotion of his junior
i.e. Respondent No. 6 in the joint Assam- Meghalaya
IPS cadre.

(iii)Action of the Respondent No. 1 in disposing of the

representation/appeal filed by the applicant without

application of mind to the facts of the case.

JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of
the order against which he wants redressal is within
the jurisdiction of this Hon’ble Tribunal.

3

LIMITATION:

*

The applicant further declares that the application
is within limitation prescribed, under Section 21 of
the Administrative Tribunal, Act 1985.

FACT OF THE CASE:

That the applicant is citizen of India and is
resident of the aforesaid locality and he is entitled
to the rights and privileges guaranteed under the
Constitution of India.

That the applicant begs to state that he joined Indian
Police Service in the year 1974 and he was assigned

to the Assam segment of joint Assam-Meghalaya cadre.
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Thereafter in consideration of his seniority and service
records the applicant got mid-stream promotions and
at present he is holding the post of Additional
Director General of Police (Border), Assam. Since
the date of his joining service, the applicant has
been carrying out his duties sincerely and to the
best of his abilities and at no point of time anything
adverse to his service carrier was ever communicated
to him. The applicant will retire from service on
30.6.09.

That the applicant begs to state that for the

‘State of Assam and Meghalaya there is a joint cadre of

IPS Cfficers which is prepared in accordance with the
seniority of IPS cadre of both the States. The officers
are promoted to the higher ranks from the cadre as per
their seniority position which is processed and done
through Joint Cadre Authority. The applicant was
inducted in the IPS cadre in 1974 batch and the
Respondent No. 6 was inducted to the cadre in the 1975
batch. As such the respondent no 6 is junior to the
applicant and placed below him in the gradation list.
The relevant extract of the Joint
Cadre Gradatibn list is annexed
herewith and marked as ANNEXURE-
I.

That as stated above, the applicant belongs to the
1974 IPS batch and he is one of the seniormost officers
of the Assam-Meghalaya cadre eligible for promotion
to the rank of Director General of Police. As such, he
was shocked and surprised when he came to know that

Respondent No. 6, an officer of 1975 batch of Assam-

Contd.......
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Meghalaya cadre and presently serving in the Meghalaya
segment, was promoted 'to the rank of DGP vide
notification No. HPL. 38/99/PT. IV/2 dated 14.3.05 in
the scale of Rs. 24,050/-650-26,000/ issued by the
respondent no 5.
A copy of the notification dated
14.3.05 1is annexed hereto and
marked as ANNEXURE-II.

That the applicant states that the Respondent No.
6 is junior to the applicant in the cadre and as such
the action of the authorities in giving promotion to
Respondent No. 6 resulted illegal supersession of the
applicant in service. The applicant further states
that the promotion given to Respondent No.6 is in
violation of the procedure laid down for giving such
promotion in as much as while giving promotion to
Respondent No. 6 the matter was not placed before the

Joint Cadre Authority, which is a mandatory requirement.

That being aggrieved by the order dated 14.3.05
(Annexure - II), the applicant immediately submitted
appeals/representations on 4.4.05 and thereafter on
11.7.05 before the authorities stating as to how he
has been deprived from his due promotion to the rank
of DGP and prayed that necessary action be taken for
his promotion, but he did not receive any response
from the authoritieé.

Copies of the representations/
appeéls are annexed herewith and
marked as ANNEXURE- III & IV

respectively.

Contd.......
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That, the applicant came to know that on receipt
of the representations/appeals from the applicant,
the Respondent No. 2 i.e. the Chief Secretary to the
Government of Assam, by his letter No. HMA 167/94/Pt/
111 dated 19.4.06,took—up the matter with the
Respondent No. 1 stating that the Respondent No. 4 has

. promoted a junior officer i.e Respondent No. 6, an IPS

officer of 1975 batch, of the joint Assam- Meghalaya
cadre to the rank of Director General of Police,
Meghalaya without consulting the Government of Assam.
It was mentioned in the letter that the State Government
be permitted to create 4 ex-cadre posts of DGP to
accommodate the 4 officers including the applicant,
senior to Respondent No. 6 who have been superseded.

However, nothing was done thereafter.

That the applicant begs to state that inspite of
submitting appeals/representations before the
authorities giving in detail the instances/facts to
show that whenever a Jjunior officer in the cadre
supersedes senior officers in the cadre, the senior
officers are given the same benefit/promotion, the
applicant didnot receive any response from the
authorities. Having no other alternative the applicant
filed an original application before this Hon’ble
Tribunal which was régistered and numbered as O0.A.
215/05.

That in the O0.A 215/05, the Central Government, the
State of Assam and the State of Meghalaya had filed

their written statements.

/// : Contd.......



The Government of India in their written statement

had stated that after receiving the request from the

Government of Assam for approval of creation of 4 ex-
cadre posts at DGP level consequent upon promotion of
Respondent No. 6, the matter was considered. The
Government of India, then wrote to Respondent No. 2
and Respondent No. 4 stating that it was not justifiable
to create 4 ex-cadre posts at the apex level against
the sanctioned posts. The Government further wrote to
Respondent No. 4 to revert the Respondent No. 6 to the
rank of Additional DGP and then take necessary action

for filling up the post of DGP accordingly.

The State of Meghalaya in their written statement
had stated that Respondent No. 6 was the seniormost
police officer of the State and was eligible for
promotion to the post of DGP and as such he was
accordingly promoted to the post of DGP by notification
dated 14.3.05 (Annexure- II) as per earlier conventions.
More so, when nothing adverse had been noticed against
him and as such it was stated that there could be no

question of reverting him.

The State of Assam, in their written statement
supported the case of the applicant and stated that

they had referred the matter to Central Government

for approval for creation of 4 ex-cadre posts in the

rank of DGP.
The written statements filed by
the respondents in O.A 215/05 are
annexed herewith and marked as
ANNEXURE V,VI & VII respectively.
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That, on 1.8.06, the Hon’ble Tribunal, after hearing

all parties, disposed of the original application
with a direction to the Respondent No. 1 to consider
the representations/appeals datedv4.4.05 and dated
11.7.05 of the applicant within a time frame of 3
months from the date of receipt of the order and pass
appropriate order and communicate the same to the
Government of Assam
| A copy of the order dated 1.8.06
is annexed herewith and marked as
ANNEXURE-VIII.

That, thereafter the applicant, on 7.8.06 submitted
a copy of the order dated 1.8.06 (Annexure- VIII)
before the Respondent No. 2 for forwarding the same
before the Respondent NQ. 1 for necessary action as

per the order of this Hon’ble Tribunal.

Copy of the forwarding letter dated
7.8.06 1s annexed herewith and
marked as ANNEXURE-IX.

That the applicant has now received a letter No.
HMA. 544/2002/138 dated 20.10.06 from the Government
of Assam forwarding the impugned letter No. I-16013/
32/2005-IPS-II dated 10.10.06 of Respondent No. 1,
whereby the Respondent No. 1 has rejected the
representation dated 7.8.06 of the applicant without
application of mind to the facts of the case.

The applicant further states that from the letter
dated 10.10.06 it is apparent that the Respondent No.
1 has disposed of the representation dated 7.8.06
submitted by the applicant for forwarding the order

. Contd.......
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of the Hon’ble Tribuhal, instead of disposing the
representations dated 4.4.05 and 11.4.05 filed by the
applicant, as airected'by this Hon’ble Tribunal in
0.A. No. 215/05 |

Copy of the letter dated 20.10.06
alongwith the letter dated 10.10.06
are annexed herewith and marked as
MNEXURE-X. |

Thét, the applicant states that the Respondent No. 1
in its letter dated 10.10.06 has rejected the proposal
of Government of Assam asking sanction for creation
of 4 (four) ex-cadre posts in the rank of DGP, in
order to accommodate the senior IPS Officers superseded
by the Respondent No. 6 as per Rules and the
applicant’s claim for promotion in the rank of DGP has
been rejected. It is mentioned in the letter dt:
10.10.06 that the government would have to accord
sanction for creation of 5 to 6 ex-cadre posts at the
apex level to accommodate the senior officers superseded
by Respondent No. 6 for a period ranging from 3 to 6
years, as the present incumbents in the DGP grade in
Meghalaya will retire on 2011, which shall not be
Jjustifiable. The Respondent No. 1 in para 4 of the
letter, has admitted that earlier the Government of
India had accorded sanction and sorted out the procedure
for the creation of ex-cadre posts at the Apex Level
under Assam Wing in similarly placed situation beyond
1:1 ratio to accommodate officers senior to officers
promoted to the Apex Level posts by Government of
Meghalaya. The letter further mentioned that the

Government of Assam didnot furnish any funct;onal
Contd........

\i
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justification in the applicant’s case for creation of

ex-cadre posts of DGP.

In this regard, the applicant states that in the
year 2003,4 (four) 1IPS officers namely (i) P.V.
Sumant (RR-67), (ii) Sri H.K. Deka(RR-68) , (iii) Sri
L. David (RR-67) and {iv) D.N. Dutt (RR-71) were
serving in the rank of Director General of Police with
the sanction of the Government of India and it was
done without their being functional justification
from the Government of Assam. Therefore , the applicant
states that when he has made out a clear case of
supersession in the matter of promotion to the post of
Director General of Police by the respondent no 6, the
action of the Government of India in raising the
question of functional justification to create ex-
cadre posts as sought for by the Government of Assam
is without any justification and the same is illegal

and not maintainable in law.

That Rule 5 (5) (b) of the Indian Police Service Pay
Rule 1954 provides as follows

5. Regulation of Increments

5. (b) When a member of the Service, while holding
a post outside the cadre including a post under
the Central Government, has been granted proforma
promotion to a post in the scale of pay above tpe
time-scale of pay specified in rule 3 by the
Government of the State on the cadre of which he

is borne the period of the service covered by the

Contd.......
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proforma promotion shall, on his subsequent
reversion to the cadre and appointment to a post
in said scale, count towards initial fixation of
pay and increments, subject to the following,

conditions namely -~

1) the member of the service concerned should
have been approved by the State Government
for appointment to the said scale during the

relevant person;

ii) all his seniors (excluding those considered
unfit) should have started drawing pay in the
super time scale on or before the date from
which the proforma promdtiog is sought to be

granted to him;

iii) the junior next below the officer (or, if
that officers has been passed over by reasocon
of inefficiency unsuitability or because he
is on leave or serving outside the ordinary
line or forgoes promotion on this own volition
to that grade, the officer next junior to him
not sc passed over) should also have started
drawing pay in that scale from that date and
his appointmént three to both being fortuitous;
and

iv) the benefit should be allowed on one for one

basis. ‘

<) When a member of the Service holds an ex-cadre

post in a scale of pay identical with the scale of

.............................................
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:That the applicant begs to state that as per Rule
5 (5) (b) (iii) of the IPS (Pay) Rules, 1954 a State
Government can promote a member of the All India
Service to a post in the supertime scale subject to
conditions, amongst others that all his seniors in
the cadre should be drawing pay in the supertime
scale on or before the date from which he is sought to
be granted the promotion and if he has superseded any
senior officer in the cadre then the senior officer is
also entitled for promotion to the post in supertime
scale from that date. However the Rule was not followed

by the authorities.

That the applicant begs to state that from the
preceding paragraphs it would be apparent that the
Respondent No. 4 and 5 have promoted Respondent No. 6
to the rank of DGP of Meghalaya by-passing the Joint
Cadre Committee which is not permissible and thereby
denying the legitimate claim of the applicant for
promotion to the rank of DGP.

It may be relevant to mention that presently there
are two posts of DGP in Assam segment of joint Assam
- Meghalaya cadre including an ex-cadre post. The ex-
cadre post is held by an incumbent namely R. N. Mathur
and at present the cadre post of DGP is lying vacant.
The applicant states that since other officers senior
to Respondent No. 6 héve not raised their objections
to the promotion of Respondent No. 6, they have waived
their claim in this regard and the applicant may be
accommodated against the vacant post of DGP. As such,
the applicant is approaéhing this Hon’ble Tribunal

§

for due relief

Contd........
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GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

For that the applicant states that Central

Government in consulation with State Government and

"U.P.S.C. in pursuance of sub rule 1 of Rule 9 IPS

(Recruitment) Rules, 1954 has made a regulation namely

~the IPS (Appointment by Promotion) Regulation 1955

(hereinafter referred as Regulation) for the purpose
of regulating the appointment and promotion of members
of the service of IPS. The various promotions made in
the direct recruits member of the IPS are reqgulated by
the aforesaid regulation keeping in view the rules

made in connection with the seniority to be fixed

'among the members of IPS of Assam-Meghalaya joint

cadre. In the present case the authorities while
giving promotion to Respondent No. 6 to the post of
DGP, Meghalaya, has not only violated the provisions
of Rules and Regulations but also the same has been
done in direct infringement of Article 14 and 16 of
Constitution of India and therefore the impugned
promotion order dated 14.3.05 (Annexure- II) is liable

to be quashed and set aside.

For that the épplicant states that the aforesaid
promotion of Respondent No. 6 was not considered by
the Joint Cadre Authority, as the Joint Cadre Authority
had never conveyed a meeting of the authority to
consider the promotion of Respondent No. 6 and other
eligible and senior officers belonging to Assam-
Meghalaya, joint cadre. Therefore the case of the
applicant for promotion to the post of DGP, Meghalaya,
was not at all considered, though he is admittedly

much senior to the Respondent No. 6. Accordingly, the

Contd.......
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applicant is deprived of his fundamental right as
guaranteed in Article 14 and 16 of the Constitution of
India and therefore the impugned promotion order is

liable to be guashed and set aside.

For that, admittedly the Respondent No. 6 is junior
to the applicant in service and a great prejudice has
been caused to the applicant in allowing the Respondent
No. 6 to supersede him while giving Reséondent No. 6
promotion to the higher post of DGP and as such the
applicant is also entitied.for promotion to the post
of DGP from the date Respondent No. 6 was given

promotion.

For that, the action of the authorities iﬁ issuing
the impugned order dated 14.3.05 (Annexure- II) without
following the due procedure is not maintainable in
law, in view of the fact that the Respondent No. 6 is
junior to the applicant in service and his promotion
has caused supersession of the applicant in service
and as such the impugned order is not maintainable in

law and is liable to be set aside.

For, that while disposing of the claim of the
applicant vide impugned letter dated 10.10.06
(Annexure- X ) pursuant to the order dated 1.8.06
issued by this Hon’ble Tribuﬁal, the authorities
committed illegality in.failing to appreciate that
since the applicant has been superseded by his junior
he is entitled in law to get the similar benefit and
therefore the letter/order is not maintainable in

law and liable to be quashed and set aside.

Contd........
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For that, while diéposing of the claim applicant,
the authorities failed to appreciate the fact that in

earlier occasions to remedy the grievances of

supersession of senior officers by junior officers of
IPS officers of joint Assam -Meghalaya cadre, number
of ex-cadre posts were created at high ranks and in
that view of the matter the applicant is also entitled
for similar reliéf, which the authorities have failed
to appreciate and as such the impugned letter dated
10.10.06 is bad in law and liable to be set aside.

For that, the authorities have failed to appreciate
the fact that only the applicant is agitating the
illegal supersession by the Respondent No. 6 and in
that view of the matter it is understood that other
senior officers have waived their claim for promotion,
for which reason the applicant can be given promotion
to the cadre post of DGP now lyiﬁg vacant and there 1is
no requirement for creating many ex-cadre posts and
as such the impugned letter dated 10.10.06 (Annexure-

XI ) 1is not maintainable in_law.

VITI. For that, from the impugned letter dated 10.10.06

(Annexure- X ) it would appear that the creation of
the post to remedy the grievance of the applicant and
other superseded officers is not an impossibility
and in the event the authorities donot set aside the
promotion of Respondent No. 6 to the post of DGP, the
ex-cadre post to be created for the accommodation of
the senior officer like applicant to the DGP rank and
as such the impugned letter is not maintainable in law

by rejecting the claim of the applicant.

Contd.......
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For that, in the year 2003,4 (four) IPS officers
namely (i) P.V. Sumant (RR-67), (ii) Sri H.K. Deka (RR-
68) , (iii) Sri L.David (RR-67) and (iv) D.N. Dutt
(RR-71) were serving in the rank of Director General
of Police with the sanction of the Government of India
and it was done without their being functional

justification from the Government of Assam. Therefore,

- the applicant states that when he has made out a clear

case of supersession in the matter of promotion to the
post of Director General of Police by the respondent
no 6, the action of the Government of India in raising
the question of functional justification to create
more ex-cadre posts, as sought by the Government of
Assam 1s without any justification and the same is

illegal and not maintainable in law.

For that, this Hon’ble Tribunal, by order dated
1.8.06 in O.A. 215/05, directed the Respondent No. 1
to consider the representations dated 4.4.05 and 11.4.05
filed by the applicant and forwarded by the Government
of Assam but the Respondent No. 1 instead took into
consideration the letter dated 7.8.06 forwarding the
order dated 1.8.06 of this Hon’ble Tribunal and this
action shows that the Respondent No. 1 in a very
mechanical manner and Qithout application of mind to
the facts of the case, has rejected the claim of the
applicant for his due promotion and this amount to
violation of Article 14 and 16 of the Constitution of
India and as such the impugned orders are bad in law

and liable to be guashed and set aside.

For that, from the provision of IPS (Pay) Rules,
1954, it appears that the Government of India is the

authority to create ex-cadre posts more than the

Contd.......
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number of cadre post, which power has to be exercised
by the Government of India in a reasonable manner when
called for . In the instant case, the Government of
India having admitted in its letter dated 10.10.06
(Annexure-XI), that Respondent no 6 has superseded
the senior officers including the applicant and the
Government of Meghalaya having declined to interfere
with the promotion of Respondent no 6 to the rank of
‘Director General of Police, ought to have exercised
power in giving approval for creation of the ex-cadre
posts and as such the reasons put forward for not
giving such approval to the State of Assam are
unreasonable and untenable and the same are not

sustainable in law.

For that, apparently the promotion of Respondent
no 6 to the rank of Director General of Police is
illegal and which has not been authenticated by the
Government of India and therefore also ' issued direction
to the State of Meghalaya to revert the Respondent no
6 and then to fill up the post in accordance with law
and as such the action of Government of Meghalaya in
not taking action to set right the anomalous position
as’per the direction of Government of India, is illegal
and arbitrary and the same is not sustainable in law
and the promotion of Respondent no 6 is liable to be

set aside.

I. For that, the applicant has madeva clear case
to lay foundation for his claim for his promotion to
the rank of Director General of Police and the views
expressed by the Government of India to the contrary
1s not maintainable in law and the applicant is entitled
for his promotion to the rank of Director General of

Police.

o

Contd.......
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XIV. For that though the Respondent No. 1 in its letter

XV.

XVI

dated 10.10.06 has stated that the Government of
India had advised the Respondent No. 4 to revert
Respondent No. 6 to the post of ADGP since his promotion
to DGP was not in order, but the Respondent No. 4 has
not acted on its advice and thus the refusal of
Respondent No. 1 vide its letter dated 10.10.06 to
approve the proposal of Respondent No. 2 for creation
of 4 (four) ex-cadre posts is a subterfuge to dény the

appiicant from his legitimate claim for promotion.

For that the applicant states that as his case is
not at all considered for the promotion to the post
of DGP, Meghalaya, it had nakedly violated the equality
clauses as guaranteed in Part-III (Fundamental Rights)

of the Constitution of India.

For that the applicant stétes that Respondent
No. 1 / Union of India having realised and understood
the illegality and irregularity in promoting the
Respondent No. 6 to the.post of DGP, Meghalaya, has
clearly indicated the same in the aforesaid written
statement (Annexure- VI)and impugned letter dated
10.10.06 (Annexure- X) and asked the Government of
Meghalaya to revert the Respondent No. 6 from the post
of DGP, Meghalaya. However, the Government of Meghalaya
has not paid any attention to that aspect of the
matter and therefore the impugned orders are liable

to be quashed and set aside.

1. For that the applicant states that the promotion
of Respondent No. 6 having been.made without the same
being considered by Respondent No. 8 is liable to be

set aside and quashed.
Contd.......
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XVIITI. For that the applicant states that the applicant

XIX.

XX.

XXT.

being 1974 batch of IPS officer and the Respondent No.
6 being 1975 batch of IPS officeér belonging to
Respondent No. 8, the applicant is admittedly senior
to Respondent No. 6. However, the applicant has been
superseded by the Respondent No. 6 though he was
admittedly junior to the applicant in the cadre.
Accordingly, the impugned prombtion of Respondent
No. 6 is liable to be set aside and guashed on that

ground alone.

For that the applicant states that infact the
Respondent No. 6 was alone considered for promotion
while filling the post of DGP, Meghalaya, but no other
senior and eligible officers of the cadre were
considered alongwith Respondent No. 6 as per Rules
and Regulation. Accordingly the applicant was
discriminated against Respondent No. 6 while promoting

him to the post of DGP, Meghalaya.

For that the applicant states that impugned

promotion of Respondent No. 6 is liable to be set

aside on the ground of naked viclation of fundamental
rights of the applicant as guaranteed under Article
14 and 16 of the Constitution of India.

For that, on earlier occasion whenever any junior
officer was promoted the senior officers were given
the same benefit/promotion but the authorities by not
doing the same till date in the case of the applicant
has discriminated the applicant and as such the same
is bad in law and liable to be set aside.

Contd.......
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XXII. For that, in any view, of the matter the impugned
action of the authorities is bad in law and liable to

be set aside.

6. DETAILS OF REMEDIES EXHAUSTED

The applicant had submitted representation dated
4.4.05 and 11.7.05 praying for his promotion, but the
Respondent No. 1 has rejected the claim of the applicant
by taking into consideration the letter dated 7.8.06
forwarding the order dated 1.8.06 in O.A. No. 215/05"
directing the Respondent No. 1 to consider the
representations dated 4.4.05 and 11.4.05 filed by the

applicant and forwarded by the Government of Assam.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT

The applicant further declares that earlier he
filed O0.A 215/05 before this. Hon'ble Tribunal which
was dispose of with a direction to the Respondent No.
1 to dispose of the representations filed by the
applicant and he has approached again when his claim
madebin the representation is rejected. He had not
previously filed any writ petition or suit regarding
the matter in respect of which this application has
been made before any court or any other authority or
any other Bench of the Tribunal nor any such application,

writ petition or suit is pending before any of themn.

8. PRAYER o
It is ,therefore, prayed that
this Hon’ble Tribunal may be

pleased to admit this application,

/// : ’ Contd......
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call for the entiire records of
the case, ask the respondents to
show cause as to why the impugned
order of promotion of Respondent
No. 6 dated 14.3.05 (Annexure-ITI)
and the impugned letter dated
10.10.06 (Annexure- X) shall
not be quashed and set aside and
as to why a direction shall not be
issued to the authorities for
giving promotion to the applicant
to the rank of Director General
of Police in the joint Assam-
Meghalaya cadre from the date his
junior i.e. Respondent No. 6 was
so promoted and /or as to why a
direction shall not be issued to
the reSp.ondent authorities to
create ex-cadre posts of Director
Genera% of Police in Assam Segment
for giving promotion to the
applicant and after perusing the
causes shown, if any and hearing
the parties, be pleased to quash
and set aside the impugried orders
dated 14.3.05 (Annexure-II) and
impugned letter dated 10.10.06.
(Annexure-X) and direct the
authorities to give promotion the
applicant to the rank of Director
General of Police from the date
Respondent No. 6 was so promoted,
with all consequential benefit and

Contd.......
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it is further prayed that while
setting aside the impugned 14.3.05
(Annexure-II) and impugned letter
dated 10.10.06. (Annexure-X) this
Hon'ble Tribunal would kindly give
the benefits of Rule 5 of the Rules
from the date on which Respondent
No. 6 was promoted to the post of
DGP, Meghalaya, illegally and
unauthorisedly and/or pass any
order or orders as the Hon'’ble

Tribunal and deem fit and proper.

INTERIM ORDER. IF ANY PRAYED FOR :

Does Not Arise

10. PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE

APPLICATION FEE.

Issued by Guwahati Post Office.

11. LIST OF ENCLOSURE

P

As stated in the Index.

A
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VERIFICATION

I, Sri BIrReNDRA Prasap Rao, IPS, son of Late K.

N. Rao, Additional Director General of Police, (Border) ,

- Assam, resident of Panbazar, Guwahati - 1, in the

district of Kamrup, Assam, and I am the applicant in
this accompanying application and I do hereby verify

that the contents of paragraphs
125C13 14 15 amd 16

are true to my peréonal knowledge and those in paragraphs

’5/,‘1,?,8?), iQ AL Mo\JQ . are

believed to be true on legal advice and that I have not
suppressed any material fact.

And I sign this verification on this 24™day of
January, 2007 at Guwahati.

.

Place : Guowalals’ o

"Signature of the applicant.

Date : Q4 LOF - A W%n/a A"
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NOTIFICA Pl
‘ /

uted Shillong, the 14* Maroh, 2005,

No.ﬂH,..i‘H/‘JSJ/P'I.'.I Vid ~Shn W.R. Marbaniang, | 12S (RK-73), vAddl. Director General ol Polce

dlaya s hercby promoted to the post o
" the scaie of pay Ks. 2405U-OSU~.20L)UU/-

(L&), Megh

I Ducctor General of Police, Meghalaya, 1n

(R V. Suchiang)
Commissioner & Secretary to the Government of Meghalava
Hloine (Police) Department,

‘Memo No.JIPL.3 SIASDTIV/-A

: LDaicd Shillong, the 140 narch, 2005,
- Copy forwarded to:- '
- 1. The Commissioner & Sceretary to the Governor of Meghalayy, Shillong,
. 2. The Private Sceiciary to Chief Minisier, Meghalaya, Shillong. , -
i{j‘ . 3. The Private Secretary to Deputy Chicl Munster, Mephuluys, shillong,
‘-iéig 7 4. The Privale Secretary to Minister Home (Police), Meghaliys, Shillong,
‘:b" 5. ' The Privale Seviciuty o Chicf Sceighuy, NMoghuluyy, Stutlang,
0 6.

“The Under Secretary to the Government ol India, Mimsuy ol Flome Allars, New Delhy —
...... [ p
The Seuctuy, Joini Cudie Authority, Assut-Megluluyu wid Prucipul Seurclay W thef ,
‘Government of M ephiluyn, Personnel & AR(A) Depurum ent, Shallong, ! ,

the Government of Assam, Home (A) Department, Dispur, Guwahati.

~

12

The Sacretary to

YOV Ny e

10 1UUQ, . i
9. The Director Generul & Inspector General ol Police, Meghataya, Shiliong, oo ‘ I
10. The Accouritant General (A&E), Meghelaya, Shillong ' ’ !
" 11. The Diicvion ol Printing & Stutionery, Meghulayu, Shillon
‘ [ the Gazette.
(RRR-75), Director General of p
i

& Lor favour of publication in -
\/I{Shn WK, Marbamang, 11°S

olice, Meghalaya, Shulong,
13, Personal files/Guard file, ‘ :

i o ANNEXURE - "]
. 4 A GOUVIERNMEN 1 OF py, | R ————

o with effect from: the date ol taking over charge until DW
- lurther orders, v . . ‘

By order cie.,
: DS
Depny Secrelny o lvlu_/tiovl.ol‘ Mcghalaya,
Home (Police) Henariment, :
. ot STy T T T Sedid vl TTIE LT My '”'?'("/‘77 doGy
e Mo dow O 2 R0vS 1T R
] . . - " ~ J ‘

5 \/ vl J J T Wc( I */ \,c;:..l_.u-y,{:.i...‘ / 5;""'(—‘-’ e d—(’/d fIL o
s Mievepryio A a0 i 1._\/)‘“(4 . ( 'f}..f)./) L. l)("'-'/'g ( ["?Dk‘y{:@/

ot frirredd G evidead |, /0l il
R A S B IR

Confidential Assfslant ‘
iR teoane DGR, tteshalaya,

ROR T L o A
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# Addl. Director General of Police
~.{Home Guards & Civil Defence)
IAssam, Beltola, Guwahati- 28

st L
E i l‘i

ewde WA

2.

ANNEX UR

!

" Ref D.0.NO,(CD&HG )1/PF/2004/141
- ;f"d‘“ . ".‘.': . K

Dear Shri ko.&.&-(;w ,

-icadre haé been pr'omoteid to the rank
dn the pay scale of Rs s 24 ,050-650-2
‘vide Notification No .HEL
Hence, under the rulej
" pank with effect from the date of pi
In view of above,
needful at an early date for
with effect from the czlaté of pr‘omo'tj.ori
with ool [n 3,%\,9'-0' |

/!

(

P To,

- ‘Shri S, Kablilan,IAS,

ti. Chief Secretary to the
. Govt. of Assam, Dispur,
Guwahati-6. :

-

ek My Junior Shri W.R. Marbaniang,IPS (RR=75) of o ”
of Director General of Polic‘e:};-l ,
6,000/~ by Govt. of Meghalaya i
.58/99/PI-Iv/2 A dtd. 1kth March, 2005. E
T am entitlled to be promoted to the sald
"v--mnotionﬁ/sm*i Marbaniang .
[ would request you kindly to do the
my promotion to the rank of D.G.P.

Yours ,gW—M L

ur

i

R

| .

Iwﬁ b

I P
e ooy

of Shri Marbaniang.

/ [N ‘ . e K . lu' :.
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GOVERNMENT OF ASSAM W
OFFICE OF THE DIRECTOR GENERAL OF CIVIL DEFENCE AND a
COMMANDANT GENERAL OF HOME GUARDS,ASSAM, BELTOLA '
- - GUWAHATI - 781028.
" Letter No.BPR/(CD&HG) 2/PF/2004/191,  Dated Beltola, the 11" July/2005.
. Shri B.P. RAQ,IPS, | : : L e
Addl.Director General of Police(CD&HG), 3 o o
Assam, Beltola Guwahati- 781028. ' ' . Al
: EITRNN T (f “.I“\' ‘1

| SthC SARMA 1AS, T
* Addl.Chief Secretary (1) to the Govt. of Assam e
Home,Political etc. Departments,Dispur, Co
Guwahati-6.

4 "Subject . PROMOTION.

- My representation to the Govt. of Assam for promotion to the rank
of DGP submitted vide my D.O. letter No. (CD&HG) 1/PF/2004/
141 addressed to the Chief Secretary.

: With reference to the subject quoted above, I would like to submit.as -
hereunder-— 3 |

1) Shri W.R. Marbaniag,IPS, ap\ officer of 1975 batch (RR) ‘of A-M cadre R GOnaa
. presently serving under the Govt. of Meghalaya was promoted to the rank of 1
D.G.P. vide Notification No.HPL.38/99/PT.IV/2 Dated 14" March,2005
(Photocopy of the order enclosed) in the scale of Rs. 24050-650-26000/-. . '

!

{
]

2) Shri Marbaniang is junior to me as I belong to 1974 (RR) bétch. o / . o

3) Under the provision of Rule 5, note 111,2(3) of IPS (Pay) Rules 1954, I am
~ entitled to be promoted to the rank of D.G.P. in the pay scale of Rs. 24050-
650-26000/- w.e.f. the date of promotion of my junior Shri Marbaniang.

4) Under the said Rule Shri D.N. Dutt,IPS (RR-1971) was promoted to the rank
of D.G.P. in the pay scale of Rs. 24050-650-26000/- by Govt. of Assam vide
Notification No.MHA.167/94/Pt.11/54-A dated 1™ January,2003 by creatmg an
"additional ex-cadre post of D.G.P. conscquent upon promotion of his junior A , ‘
Shri L. SAILO,IPS (RR-1972) by GOVI. OF MEGHALAYA vide 1
Notification No.HPL.245/86/91 dated 17" May, 2002 in the said scale. . B

e s i .

Contd/-2 )
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- 5) Shrl S. RMEHRA IPS (RR-1970), Shri G.M. SRIVASTAVA IPS (RR-1972) 3
and Shri S.P. RAM,IPS (RR-1974) who have since beeh on central deputation
from ASSAM POLICE were glven proforma promotion to the rank of
D.G.P./AddL.D.G.P. under the provision of this RULE by GOVT. OF ASSAM
(Copxes of the orders enclosed). ARV T B BT

S 6) Earlier when GOVT. OF MEGHALAYA promoted. Shri 'B.K DEY IPS (RR-
TR 1973) vide Notlﬁcatlon No.HPL.52/90/PT/213 dated 25" October,1999 to the
o rank of Addl.D.G.P. in thé pay scale of Rs. 22400-525-24500/- his senior Shri
. ~ D.N. Dutt,IPS (RR-1971), Shri G.M. Srivastava,IPS (RR-1972) and Shri
[ R.N.Mathur,IPS (RR- 1973) then serving as 1.G.P. were promoted to the rank S -
' of Addl.D.G.P. by GOVT. OF ASSAM under the provision of this RULE by ‘ 1

L
28

creating three additional ex-cadre posts of AddLD.G.P. in the said scale A e
(Photocopy of the orders enclosed). . - g,g,‘?’
o 1
AR

7) Having come to know about the promotion of Shri Marbaniag to the rank of
D.G.P., | submitted a representation to the GOVT. OF ASSAM vide my D.O.
letter No (CD&HG)1/PF/2004/141 dated 4™ April/2005 addressed to the .
CHIEF SECRETARY imploring therein for needful for my promotion to the S
rank of D.G.P. w.e.f. the date of promotion of my junior SHRI MARBANIAG B
as provided for unider this RULE but regrettably even after a lapse more than
three months, the Govt.’s response in this regard is still awaited. : .

In view of above, it is requested that Govt. may kindly do the needful for iny R
promotlon to the rank of D.G.P. in the pay scale of Rs. 24050-650-26000/- without '
further delay for the sake of equity, justice and fair play as provided for under RULE 5,
note I 2(3) of IPS (PAY) RULES 1954, i |

. Yours faithfully,

g
von
- (B.P: RAO )
Addl.Director General of Police,
(CD&HG),Assam,Guwahati-28.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAIHATI BENCH, GUWAHATI
ORIGINAL APPLICATION NO. 215 OF 2005

SHRI B.P. RAO ~ o APPLICANT .

Vs

| N \

UNION OF INDIA & OTHERS : RESPONDENTS

SHORT REPLY ON BEHALF OF UNION OF INDIA, i.c.
RESPONDENT NO. 1

|
e |
‘ }' MAY IT PLEASE THIS HONOURABLE TRIBUNAL -

i
t
: '

!

-
<Ml

Without prejudice to the submissions made in the following paragraphs and to one
another, the Respondent says that promotion is not a matter of right and it is also not a
condition of service but an incidelﬁlce of service, to be earned by virtue of continued good
and efﬁcnent service. Consequently plomotlon is considered by the competent authority

on merits of each case and the same cannot be ordered to be allowed as a matter of

! .

_ | 4

: course. , : :
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B 2. The relief sought for by the applicant is to admit this application, call for the =~ = | 4
7 4

entire records of the case, show cause to the respondents as to why the applicant shall not

be.promoted to the rank and scale of DGP from the date his’ junior in the Assam- . .
Meghlalaya cadré was promoled to the said post and afier perusing the causes shown, if
any and hearing the parties be pleased to allow the application and direct the respondents
to promote him to the rank and scale of DGP from the date his junior in the Assam-

Meghalaya cadre was promoted.

3. It is submitted that this respondent being the Cadre Controlling Authority for the
IPS, has issued promotion guidelines in respecet of IPS officers of all the State Cadres (0
establish a " uniform  procedure  for prbmolion of IPS officers in different grades

lhrougho\u( the country, vide letter dated 15.1.1999.

«
i BNy}
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4. A's mentioned by the applicant in para 4.7 of the O.A. this respondent submits that

after receiving the request from the Govt. of Assam for approval of creatlon of 4 ex-cadre .
. posts at DGP level consequent upon promotion of Shri W.R. Marbamang, IPS (AM 75),
the matter was consmered in consultation with the Departmental of Personnel & Training
who frame the policy in tliis regiard. Finally, this respondent, vide d.o. lettér dated 21*

December, 2005 (Annexure-A-1) has written to Government of Mcghalaya and Assam

that it was not justifiable to creaté 4 ex-cadre posts at the apex level against the-
i i ~
sanctioned strength of one cadre post so as to accommodate the IPS officers senior to

Shri Marbaniagl It has also beenf clarified that the AIS officers in both the segments of

joint cadre may be considered together for promotion as per their combined seniority by .

i
. . i
the Joint Cadre Authority comprising of the Chief Secretaries of both the segments and . ;
other representatives: It has also been clarified that such promotions can be allowed by E

the JCA on the basis of total vac::imcies existing in the particular grades on both the sides.

After the officers concerned in the order of seniority are so found fit for promotion, they '

~could be posted to either side and adjustments in their postings could be made, wherever
necessary. The Govl. of Meghalaya has also been requested to revert Shri W. R.

. Marbaniang, 1PS to the grade of ADGP and then take further neceséary action for filling -

up the post of DGP accordingly.

/
5. The Respondent further submits that all the averments contained in the O.A. have *
been gone lhrough and it has been found that the reliefs sought for pgrtain to the . ',i
applicant’s promotion in the rank of Director General of Police in his State Cadre. The .-

subject matter of promotion of IPS officers in different grades primarily falls within the

purview of the State Governments concerned. This respondent has also since writlen to
both the State Governments of Assam and Meghalaya, explaining the rule position and
advising them to follow the relevant rules and instructions. Further, the facts pertaining to !
the case of the applicant are avdilable with the State respondent. This Respondent,
thercfore, 1:equesls that the reply of the State respondent filed in the present matter may

kindly be referred to for forming a view. ‘

DEPONENT

(?%
Y. P. DHINGRA) Lo

w3t yigq
Undar Secrefary
g weaimm
iatry of Home Aflairs
: ' g fasshh,
| - WowDelhi, . 3/




(Shn Gautam Baishya)
”&QGSC

To
The Hon’ble Registrar

- Guwahati Bench, Guwahati.

VE RIFICATION

. Central Administrative Tribunal,

\&,‘( 5

| I Y.P. Dhingra, S/o late Shii ]11aku1 Datt, aged 52 yCdIS workmg as Under -
.. Secretary to the Government of India, Ministry of Home Affairs, New Delhi, do hereby

solemnly affirm and declare that what i stated hercinabove is true to my knowledge and
that I have nbt suppressed any material facts. I am duly authorized to file this reply on’

- behalf of the Respondent No. 1.

-—

! ! ' QLA i ’
This verification is signed by me at New Delhi on this? day of January, 2006.
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GOVIERNMENT OF INDIA N
JOINTSECRETARY (Police) ; . I HAI o
Telefax No. 23094927 * MINISTRY OF HOME AFFAIRS .

- North Block New Delhl '

Dated, the 21 December. 2005

Dear Shri Bazeley, Ry

The States of Assam and Meghalaya form a joint cadre of the All India
Services: It is learned that the State Government of Meghalaya has promoted '
Shri W.R. Marbaniang, IPS (AM:75) as DGP of Meghalaya. Hence the State
Government of Assam has requested this Ministry for its approval for creation
of 4 ex-cadre posts at the apex level for 4 officers who are senior to Shri W.R.
Marbaniang. However, it is not justifiable to create 4 ex-cadre posts at the
apex level against the sanctioned strength of one cadre post.

2. The proper course of action in these circumstances is that-the AIS
officers in both the segments of joint cadre, may be considered together for
promotion as per their combined seniority by the Joint Cadre Authority
comprising of the Chief Secretaries of both the segments and other
representatives. Such promotions can be allowed by the JCA on.the basis of
total vacancies existing in the particular grades on both the sides. After the
officers concerned in the order of seniority, are so found fit for promotion, they
could be posted to either side and adjustments in their postings could-be made, )
wherever necessary. As both Assam and Maghalaya form a joint cadre of All ‘ '
India Services, posting of officers from one segment to another should not pose
any dlfflculty :

- 3. ' In view of the above position, it is considered |mperatlve to strengthen
the institution of the Joint Cadre Authority and place all cases of promotion
before it for its consideration. The Government of Meghalaya may lile to revert - )

Shri W.R. Marbaniang to the grade of ADGP and then take further necessary /
L action for filling up the post of DGPs as outlined. ,
A With regards, _
. g Yours sincerely,
* ' \.g\' ?ﬁ}f“"ﬂ? ; |
k :5;‘,. :;‘
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: (V.N. GAUR)
2 . i Shri P.J. Bazeley, : ‘ N .
Moo , " Chief Secretary, L w“"‘”“""" e . .
v ' Government of Meghalay% wiot X! '€~ A _ ,

Shillong. , eyt

Copy to the Chief Secretary, Government of Assam, Guwzglati.
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INCTHE CENTRATL ADMINISTRATIVE TRIBUNAL
/—zleb C GUWAHATIBENCIL

. ).A.NO.215/2005
; In the matter of, |
0.A. NO.215/2005
SHBP Rao 0§
... Applicant
-Versus- | |
Union ol Thdia and ors.
..Respondents
-AND)-

In the matter of;

. : (The Chict Sceretary to the Govt. of Assam, Dispur
| Guwahati-6) and Respondent No.2 (Commissioner and

- Seerctary to the Govt, of Assam, FHome and Political)

¢

applicant | ' | _ '

[

......................

Aged about 4.9, years, presently working as Deputy Sceretary 1o the Govt. of Assam, -:

Home Departiment, Dispur, Guwahati-6, do hercby solemaly aftirm and state as follows:-

Bispur. tinwalati-o. Copics ol the aforesaid " application have been served upon  the
Respondent Nos b and 2.1 have gone through the same and have understood the contents

" . thereots Fam conversant with the facts and circumstances of the case. 1 have been authorized

i to tile this wiitten statement.on behall of the respondent Nos. tand 2. 1 do not admit any ol

the aveernents which do not specitically admitted lereinatler and the same are 1o be deemed

f§ as denicd

2o That with sepand 1o l' ¢ atitements made in paragraphs 4.1, 4.2 and 4.3 of the
.||)|)lu alion the answering responde nl has nothing to make comment on it.

I
: ]
! ;
i

" . .

e

I

Wiitten statement on behalf of the Respondent No.1 -

FWritten statement on behalf of the respondent Nos Tand 2 to the application filed by the

Vs S0 i (\/U/W"Q()nof Dn. (\xmﬂw......."

I Fhat Fam the Deputy Secretary to the Govt. of Assam, Home (A) Departinent,

PRt alh - §

ot
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t with regard to the statements made in paragraph.d 4.4 and 4.5- of the

wering respondent begs to state that the Govt. of Assam, has effected gl
., - 1 ‘ 1"%

| accordance with the provisions of IPS (PAY) Rules 1954.

£ ]

4
4
fox

application, the ans

the promotion of 1IPS officers it

(ESC e

However. so far.the promotion of Shri W.R. Marbaniang, IPS of 1975 batch is concemed '
the case of 4 officers working in Assun belonging to 1973 and 74 batch were not : "z%
. - . ({:’:{

43

considered.

4, © I'hat with regard to the statements made in paragraphs 4.6 and 4.7 of the

1 teceipt of representation dated 11.07.05 made by the

application, it is stated that os
proval for the creation of 4

ame has been referred to Govt. of India for ap

applicant the s
o accommodate the aggrieved officers.

osts in the rank of Director General of Police

P
ated that on receipt of approval from Government of India = .

“further it is st

the State Government will consider tking immediate steps for effecting the promotions of

officer.”
5. That with: regard to the statements made in paragraphs 4.8, 4.9 and 4.10 of
the application, the answering respondent begs to state that the Govt. of India has already L

. N / « o
ation of 4 ex-cadres posts. However as peg provision of

1]
r to create only one ex-_

I

been moved for approval to the cre
Rule O(7) of IPS (PAY) Rules 1954 the Govt. of Assam has pgwe
ng the premotions the matter is referred o

cadre p()St at the level of DGP. Henee for effecti (

the Govt. 9of India..

¢
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VERIFICATION
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Sronad SeAu— ealiss

l, Sh“ ........................................ .. 8SOon Of .~o";.u_-n.u.inu.«n-o‘:ibi'bb.niiilylf;'"
aged alu,mtzﬂ..years, Deputy Sccretary to the Govt. of Assamn, Home department, Dispur 0 | *
: i " T PR
Guwahati-6, do hereby state that the statements made in paragraphs 1,2,3,5 are true tomy -
knowledge | those made in paragraph 4 are being matter of records of the case derived there '|
' ' - I
fiom which 1 believe to be true and the rest are my humble submissions before this Hon’ble 1
Tribunal. ‘ . w1
1 have not suppressed any matcrial facts and 1 have signed this verification on this, [
the - day of November, 2005 at Guwahati, ‘ : S e
' -
. | ' .
! '=,-.
' ! ‘)r’
. ) ] , // . -_'(? B
| &x e 3
SRR 151
, Signature D Lo
| ek S g
Deputy Secretary to the Govt. of Assam 1 251’
A B RN
-~ Home Department, Dispur, Guwahati-6.
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Union of Indla & Ore,
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SRR Thet the fnrtant Originel Aplisation {s not
“ " mointaindsle ogaint the inctant Respondent in a8 mich 8 IR A
| the Applicart has netther manenga"eha muumﬂnn Md S
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 original hpplication of the ;pplicent that the nmlwmt vy

[ O ST

Order nf Srl v Rttarbanieng dotod 14,3, D08 and he has
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Aeliberately not  impleaded fri iy P.Marhbaniang ne n Pagty

e
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Ha | © ANNEXUR e
. CENTRAL ADMINISTRATIVE TRIBUNAL b
PR GUWAHATI BENCH '
A3
1 ’1{ ‘h Original Applicahon No. 215 f2005 ﬁ” 3 “
i MR P Y oy
T i i},’ff?’;f?;“ A - e et g of 8 g
bV e BRI : ' ' T T o ATAY B+
| S T Date of Order-'lhlls the 1"‘day ofAugust 2006 ,f’;;é ”;mﬁ?'» ~
;5.' P‘;H!L 'ih .{'- '.4 i T e -1t H*- :
Al ST l 5 s \, i g ‘;{u&.{mg‘;. G
% " The Hon'ble Sri K.V. Sachldanandan, Vlce Cha:rman o xge e
.o : el e w
oo ‘The Hon’ble Shri G. Ray, Administrative Member ‘.. (
I’}? i”l‘ .'_H'. ) HEL S w\}‘lm,”. & 't '~‘A
A " Ghri B.P. Rao, IPS, I : ' ' ke
. S/o Late K.N. Rao, | : . ‘ '
Y Addl. D.G.P. (CD & HG), SRS
£ , - R/o Panbazar, Gu wahati-1, o
iy District- Kamrup, Assam. © ... Applicant
- By Advocate Mr G.K. Bhattacharyya, Mr B. Choudhury
i And Mr D Goswami ) v
. versus - ‘
Jion of India, represented by the ' !
\cretary to the Government of India,
Mihistry of Home Affairs, |
w Delhi , v
] :
: tate of Assam, represented by the / :
S Chief Secretary, !
Wb - Government of Assam,
. ' Dispur, Guwahati-6. | . . e
’3:5; . s . "‘," " '\.,:\‘ b -
it 9. Commnussioner & Secretary to the ) ?'.f:\.‘ L ’
B . Government of Assam, ‘ ‘
:rgfgv,"f ‘ Home and Political Department,
)?f - » . Dispur, Guwahati-6.
i State of Meghélaya, represented by the ' .
Chief Secretary to the Government of Meghalaya,
'!_’_; Shillong. . .......Respondents
By Advocates Mr G. Baishya, Sr C. G S.C., Ms M. Das, .
Government Advocate, Assam and Ms B. Dutta, Government
Advocate, Meghalaya.
v
e
» ; |
- o
; .%"E' o] v" ! : ':.
_',";."');';%f"f','i."' O :
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. ORD E K (ORAL)

)

The upplicaaﬁt joined the Indian Police Service (IPS for

short) in the year 1974 and was assigned to the Assam segment of

Assam-Meghalaya Cadre. The applicant claims that he is one of the

senior most IPS officers in the said cadre. As per Rule 5(5)(b)(iii) of

the IPS (Pay) Rules, 1954, State Government can promote a member

‘of the All India Service to a post in the suppertime scale provided all

" his seniors in the cadre are already promoted or drawing the scale on

or before the date of promation of that person. The contention of the

applicant is that his junior in the cadre has been promoted as DGP by

‘the Government of Meghalaya. The applicant has filed representations

..on 04.04.2005 and 11.07.2005. On ‘éarlief occasions,,' whenever an

!

officer superseded the seniors, the seniors were "given the.

enefit/promotion as per the IPS (Pay) Rules, 1954. In this case

i

With regard to his promaotion the applicant has filed this O,L} seeking

1e following reliefs:

“It is, therefore, prayed that Your Lordships would be

pleased to admit this application, call for the entire -
records of the case, ask the respondents to show cause as

to why the applicant shall not be promoted to the rank and
scale of D.G.P. from the date his junior in ‘the Assam-
Meghalaya cadre was promated to the said post and after
perusing the causes shown, if any and hearing' the parties
be pleased to allow the application and direct the
Respondents to promote tie applicant to the rank and
coale of D.G.P. from the date his junior in the Assam-
Meghalaya  cadre  was promoted and/or pass such
orderforders as Your Lordships may deem fit and proper.”

2. The respondent No.l have .filed a written statement -

contending that promotions are considered by the competent

antharity on merits of each case and the same cannot he hrda[ad to

Athing transpired and receiving no response from the Government
. / }

e
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|

|

- | . . ai A

Tbe allowed as o matter ul‘;crc.)ursu. In para 4 of the written statement
: | :

the respondent No.1 has stated as follows: - - ;)
_ , bt
[

“wAs mentioned by the applicant in para 7 of the OA.
this respondent submits that after recelving the request v
from the Govt: of Assam for approval of creation of 4 ex- , ‘ T
cadre posts at DGP level consequent upon promotion of - ; o
- Shri W.R. Marbaniang, 1PS (AM:75), the matter was
o : considered in  consultation ‘with the Department of *
Personnel & Training who frame the policy in this regard. Ak
Finally, this respondent, vide d.o. letter . dated 21% . | | [ !
: , December, 2005 (Annexure A-I) has written to '
N : Government of Meghalaya and Assam that it was not ‘ :
justifiable to create A ox-cadre posts at the apex level
. agalnst the sanctioned streagth of one cadre post so as to |
accommaodate thie 1PS officers senlor to Shri Marbaniang.
It has also been clarified that the AIS officers in both the
segments of joint cadre may be considered together for
promotion as per their combined seniority by the Joint = - RN
Cadre Authority comprising of the Chief Secretéries of b
hoth the segments and other representatives. It has also
been clarified that such promotions can be allowed by the [
‘JCA on the basis of total vacarcigs existing in the | :
particulai‘ grades on both the sides. After the officers
concerned in the order of seniority are so found fit for o
promaotion, they could be posted to either side and
adjustments in their postings could be made, wherever
necessary. The Govt. of Meghalaya has also been
requested to revert Shri W.R. Marbaniang, IPS to the
grade of ADGP and then take further necessary action for
filling up the post of DGP accordingly.”

/

Y . '
3. o The ~res:ponch;—»nL‘ Nos.2 and 3 have also filed detailed ,

) é{ £, o0 !
LA ik
\

‘.)» ) , . ]
Swritgn statement contending that the State Government has already
N .

g P :
-\' r\ N . . . . ‘.
{ aaneydved the Government of India tor approving the creation of four ex-

cadre posts. However, as per provisioa of Rule 9(7) of IPS (Pay) Rule;,'j‘ ' 3

N i - .
1954 the Government of Assam has power to create only one ex-cadre f

e e s e 1 A

post at the Iével of DGP. Therefore, for effecting the promotions the

i

matter has heen referred to the Government of India, which is under ‘ k
i . ‘ . . ‘ . ' 1
f ~ process. The respondent No.4- State of Meghalaya has also filed a ~.

g written statement contending that the State of Assam can consider

the case of the applicant subject to the limitations the State of Assam’

may have with regard to the number of ex-cadre posts which can be

created at present. Nong of the officers who were granted promotions

_ | : - ;
. above their seniors in th;e]oint Cadre, were reverted. \ -
: N . .




’

. ) / ] L . o1 g
4. Heard Mr G.K. Bhatt.ac:haryya, learned counsel for the.

applicant Mr G. Balshya, learned Sr. C.G.S.C. for the Union of India
and Ms M. Das, learned counsel representmg the State of Assam. The -
learned munsel tor lho applicant qubmltted that there were earlier

occasions when such contingency came and the Government

i
[

sanctioned more than one ex-cadre post and such occasions had been

accommodated To pin- pomt the content:on the learned counsel has

B . ?

referred to Annexure- IX dated 01.06.2000 in which three of the b

officers in the IPS had already been promoted simultaneously'as.
ADGP. ']herefore, |t is evident that the creation of ex-cadre posts'
depend upon exigencies warranting the situation and the Gavernment
can' sanction t;uch posts. The learned couns'el for the applicant also

argued that the present situation where the applicant ‘has been

!. depnved of his legitnmdte right to the ouper Time Scale ‘of pay and Lo 0

that of promotion is a s:tuarum where the Central Government can o

et “evaluate and pass appropriate orders sanchoning sufficient strength -
: [ *\, !
[ A

"'*. X

e ndt l}eqh icling ln one ex-cadre post. However, when the matter came
T~ k‘ \

r henrmq the learned counse! tor the applicant submitted that .

thé applicant has already submitted his representation and the

' \V/ ;]'\’3

Governmenl of Assam has subnntted that the represen'atnon had .

already been f’orwarded with rernmmendatlons for sanctlomng the

post. The learned counsel for respondent No.l suhmittzed that he has

espondent No.l to consider -~ | |

no objection if a direction is given to ther

the gnevanro of the applicant and taking a decision by the respondent

1
' i

No.1 with “all attending provisions of law, precedents and rules in

considering and granting the relief if that be permitted by the said

provisions.

5. In view of the above, in the interest of justice we direct

the respondent No.1 to consider the representation of the applicant A




that has been forwarded hy tbhe Government of Assam within a time
frame of three months from the date of receipt.of this order and pass
appropriate order and communicate the same to the Govérnm.ent of
Assam.

The O.A. is accordingly disposed of. No order as to costs.

o ——————— 1
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ADDITIONAL l)IRl'CIOR (-LN!‘RAL OF vm H o
BORDER ORGANISATION: ASSAM: BAGHALL

" (PANJABARI): GUWAHATI: 781037

po

- Tel, 0361 2334948
' ’ . Fax 0361 2334941

: Daicd 7 7% August,ZOOb

te

In enclosing hcrcwnh a uuuhcd wpy of CA"l s Order dated 1% Aug,ust 2000, wlm,h spcal\x
lor llself I would like to submit (lmt——

(1) In the recent past to ad(hm an qu,cncy in Assam Police, 4 (four) IPS officers were
. holding the post of DGP in the pay scale of that post namely—(a) Shri P.V.Sumant, .
+(b) Shri H.K.Dcka. (¢) Shri L David and (d) Shri D.N.Dutt against one cadre post of
© DGP. It has been a, pmuw ¢ in the State to create more than one ex-cadre posts at the

apex level whenever exigency so wartanted to accommodate officers,

2 When Shri B. Singh, IFS _wasprbmoted as Principal Chief Conservator of Forests, = ., |..
Meghalaya, Govt of Assam promoted his seniors Shri RN.llazarika, IFS, Shri S
N.C.Chakraborty. IFS and Shri A.H. Choudhury II'S to the rank and in the pay scaic
of Principal Chicl Conservator of Forests w.e.f. the date their junior Shri B.Singh,

L
|
T
'S was promoted as ' Principal Chief Conservator of Forests, Meghalaya . I
T (pholucopm of Govt. ()rdcm encloscd for rcady reference.) o ;' | ] | ‘1 .
2 ' ‘ : : A R
3 Nearer’ National Capital New Delbi, in Haryana, 4 (l'()m') IS offiders have been | ° ; _
nelding the rank ol UG o that scale against oue cadre post of DGF. e ’ _ {}i f
o : A
In view of above and for the sake of justice and equality an.! in the light of CAT’s Order ~ | i,l _
dated 1% August, 2006, could yon be kind enough to request the Govt. of India to accord dpprov al at’ ’ o .i
the carliest to promote me {o the rank and in the pay scale of DGP w.c.f. the date gf my junior Shri -~ fs '
W R Marbaniang, 1P'S was promated as DGP, Meghalaya, :
With /v oyt S8 | | -
4 ' ) . . g ' .
M Yours S.tucetre
Encls: ¢ sheets. | « ' /»w? :ﬂ
o ' . / /,‘ %
Lo . * ; : (B.P. RAQ) _ g
. Shri S.Kabilan, IAS | | | | N
7 Chief Secretary. Govt. of Assam, : ) e
Dispur, Guwahati-6.
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4*’ ANNEXU RE

GOVERNMENT OF ASSaM t l
HOME (A) DLPARTMLNT ‘
BT T

i

No.HMA.544/2002/33ﬂ Dtd.Dispur, the 20th Oct/Qé'

. N . {

FrOm D | ' &RSQ I’eB SGD,ALS. '
Deputy Secy,.to the Govt.of Assam,

s st B.P.Rao, IPS,. ;
Addl.Director General of Police (Border)Assam.,
Ulubari Guwwhati-?. ! . r

' OA No, )15/9005, filed by Shri B,P.Rae,IPS -
-~V8~ Union of India & 2rs in the CAT,Guwahati.
Bench, . . e~

s Yuur Memo No. ADGP(B)/BPR/DF-B/2006/109 o

' ' ". ‘ . . ‘v}’;"
i ‘ . i ’4.'

In inviting a reference to yeur letter onjthe m:;

subject cited above, i am directed to forward herewith

;)

0

copv of Ministry of Home Affairs. New Delhi's letter No.I-p;

16013/32/2005 IPS-11 dte10,10,06 for favour of your kind -

vinformation. - | . o ‘fyffiivfi.t h
.JEneleseds As Statced aboee; , ' Yours faithfhll ;{

- LU
Dg yu Y -m..Cx.\.w thit/éUV\..uf :‘AS\SGF&, ‘
\Ob Home (A) Department.
“"j;LD
Memo No.HMA,544/2002/138-A

Copy to 3~
1, The Under Secretary to the. Govt. of India Ministry

of Home Affaire, New Dclhi.

Dtd.DispuL the 20th 0ct/06

2. The Secretary to the Govt,of Meghalaya. Home(Police‘.

ﬁgf Dept., »3hillong with a copy of aforesaid letter
for Informations

3, The Secotion Officer (Judicial) Central Administr1~'
tive Tribunal, Guwahati Bench ,Guwahatius with a .
copy of the GOI's aforesmid letter for informationr

Bybarder etcq,

Neputy Secretary to the Govt,of Assam,
‘Home (A) Department.
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e Chief Secrctary, ' 9 9 2 ,(_ 1. (‘ o )
" Government of Assam, l)‘{ ENQ . \\‘/:‘ o ]
Home (A) Dcpnlmom “ RN \ S i
- Guwaiati, ‘( ALE ¢ !C’ [.((31 %“J‘ ‘\
ol o ilt: .' ' .1-":'1" .
(Kind Atln. Shri P, Bama ACS Dep { Secqe!} X S e "
l d .gfii T &
LR » A
Sub:- 0A No 215/200‘» liled by Shn B3, 1’1 R‘“f Il’b V&P@I:% o(hcxs'mothe 0 .;.\‘\- TR
. ' S ol O \‘“ B ' '
. CAT, (rllehd[l Benceh !f J “' ; ””l J, . :| ,’""W .&L {4" l".” “.'! “&c, .\\“ \ \u
Sit S AL 'l"‘u" i is"\.;i {13 i"-‘- . nﬂ P \
Bt} ll[ I)w ”Ill M”‘f 'i ‘}l lif \lnli'” 3 };“)"‘ N ,«j |1iﬁ Q\Q. ;"7_'4:
iy el w1 L | i x;’ ; {4 ) o
L am directed 1o refer to thué)n;lcx,( alcgl"al 82006 ,(cop3" cncloscd) of* ‘ b
Hon’ble CAT, Guwahuij Beneh in QA No.2 500201 5" ﬁlcd by ShiiiB.p: Rao, - '
IPS and 1o say that this Ministry rece ‘

“dated 7.8.2006 from Shri 13, Rao, IPS in this regard, ¢

3. In this particular case, not o]

- mn;,cq humSycnslo()y.m [

7|
pe o
l

el Piidy No,I- 16013/3212005- IPS.11

Govcmmcnl of India/Bharat Sarka - oy fq*"{ s
e T
“a MIIH‘JW ol Home /\Huns/(mh Muanlralnyn . e

_ BY SPEED PO&T
//(//// ( < /ﬁ/m(’ o ‘New Delhi, the

R

1vcd a representation (copy uldoscd)

Y
“The’ representation of Y

Shri Rao has been examined in lln:» Minislry in consultation with Dcpa1 tmemW' ~-\\:
of Personnel x& lmmmg and the 1ollowmg commcnls are offu cd : ' ol

y 4 SN R

. ,: . .' ' , ﬂ j L

2. If the petitioner's plea that the olhccls scmox to S.m M.nb.mi‘mg, J s
arce entitled for promotion, is- aceepted, at le;

. !
1565 10 6 more ex-cadre posts Q--V\(\}C""' s, ’
may have (o be ereated in Assam, w

. R
hich; Wwould not be an ideal sullmtwn,, )) T

keepinig in view he number of Senioe I)uly Posts ¢ available for the State off Q\Q‘s/(\s ’ '
Assan i.e. 63 and the f; et that (he State (,uvunmuu has bocu sunctione VASAY
With one cative pogt ot o Gliiy. S ey O

,a'

concern but also the lenpth of the tenure foij %vhjch liiese
be created. The year of superannuation ,'(‘)'fwpotln'f.llle,.i,ol

_working in the DGp grade in Mcg,h.llavaan 20113 ‘5&
sxlua(wn which has arisen becanse of lhc

will continuc (il then, The period for wlucl

Titus, atipresent
'lhl siithe! Apresent
pnomo mq 'of. Shr,n,,ll\’l.nbmnang SR

i ————— e

5
h,, thcsc. posls, nccd to bc cr cn(ul

n} ll 'r ‘,5»!:“ "‘f\ .n: ‘I

"‘; ij" 'vil"‘:’“g

]
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' Ay e
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L L4 It is worth mentioning here (hat in the cases pf,.t,lle_,pfﬁccrs who have = - Lo
*..., i o been quoted by the applicant in para 1.1 of his i‘cprcscpllul_l(mj,‘[;lhc sinetion was

A

given by the Goveriment of Indja lor:twg posts g)llly‘:’g;’%dégllal‘too, for.a-shorter - «
period of time. The instant cise. differs. from ;the; ca

) ||.C_$l|PCjS| f;qun‘t,cdf- Yy the !
. . L aadfe e il e T e ot .\ ) / i
applicant in nature and in facts, | : ol v :R(zq S RS LA ' S
; G e N L 1 ; ' .
b L i (e : |
’ 0

B VN AN 1T BN et
5. lhe contention of the uppflic.an{ is that'he is entitled toibe promoled to
the rank of DGP on the pround that his junior has been p‘r'(:)mqlcd inthe other
Segment of the joint cadve. “This is not justifiable. because the promotion of
his junior itself is not in ovder and the Government of Indix h:s already
written to the Govermment of Meghalaya (o reves y 'ii‘p@(arbaniang to the
lower grade, : o T B

-
L)

R 0. The stand of the. Govermment 0fs India; fisillmt‘ii;ligr‘c[‘i§'
-: LN . s e I‘.'.l\' heo s inbe 1

e

. atilcae i by, of
officers between both the scéprients of Joint Aﬁaplgl(—,lMegll'}alayu(radlc and. is
to be cllccted through (he mechanism ol JCA| ‘EA[-;q)‘{\ffe‘\;/‘g;zli;,‘:),lillg?pl'.(;gilht.g_:j;tip.il of the. - ‘
applicant is not tenable in ho(l the: casesiwherg: it is considergd: thatihere i . .
mobility between the two segments OI‘(),ll]éi\&’iﬁ(;.‘&ll:{'J_g:'lélll‘:tj_(v)lil’_,&éd,abicli)”\"vl‘. INER ‘ !

o '“;i~2§‘g-}§"§igi,=.:i;gyl,.;g;r'-e.‘u‘a-yg‘}‘-':i'-g]r i
7. IC it is conceded that there js. h;ébillty"l)'étwa&l:liﬁflllea“t"\li; '
appointment of Shri Marbaniang 1o 1.hc§;~ grade’ of DGPE is,
Therefore, granting further benefit on (he basis of hi
against the spirit of the mobility of the Jointi()ach‘c.

e — e D

ML L

i

scgments, “the.
not in order,
§ promotion will be grossly.

LU
[ R oo . ‘I

8. On the-other hand, if it is conceded ihat there s no mobility between
the two ‘scgments and (hey  niay work_in(lepen(lenlly‘ ‘then - there “is nny

4 . e L - . - !
compavison betyeen the alfiepe: 7 ARERIN apg Meghiaya, u Sontentipn upor
wiwit e cose of the applicaui depends. T
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commodate”
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9. The posts at Apex level are created not ‘merely o 'g¢
officers, but strictly based on functional jus_liﬁcations.,;‘Tl}e;.h.i,atc

has not furnished any ﬁmc[n‘m:.tlJuslllhcallo_l}- 1 this case&"y "'!i AR
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10. As far as para 1.2 of the representation js concerned, the m‘z{tl‘cr pertains

. -;:.,:!\;lt :

o IT'S and this Ministry has no comments in (his rrgu:'d._, 1y ‘!]’
: . 'i"r!l,,-.j.; AT R AR
: - NPV P AP B L {51 E I
IL Regarding para 1.3 of (he representation, fl may. be. said ; hgal' the facts
State of Haryana in the grade of DGP and. in i;;\'ic}v ()f‘.ll;é,;pgqyi$i9111§ of Rule
9(7) of 1PS (Pay) Rules, 1934, they can opcréllg-";lw'i_‘(l} two 1‘11‘$J:1fqi.0,?(fC€!,§i_.l'¢ posts,
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be conveyed to him

12. < |
request-of Shuri B.P,
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AL ADM TIVE TRIBUNAL
GUWAHATI BENCH
0Q.A. NO.23/20G7
Birendra Prasad Rao
‘ e Applicant
Vs~
Union of India and Ors. _
............ Respondents

PP AR O .‘.?-i AND ~

IN THE MATTER OF :

An affidavit in opposition filed by the
Respondent No.5 -

I, Shri G. Smiling Marbaniang, Sdlw of Late G.L. Ryngdong,
aged about 57 years, resident of Shillong, Meghalaya do hereby solemnly
affirm and state as follows : o |

™ |
1. That I am ho]ding the post of Under Secretary to the Government of
Meghalaya, in the department df Home (Poiice). I have received a copy of
the abovenoted application numberéd as O.A. No0.23/2007. I have gone
through the said application and have understood the meaning thereof. I
with the

record of the case. I am well conversant with the facts an circumstances

do not admit any averment which are contrary to and inconsist

- of the case and 1 am competent to swear this affidavit.

2. That with regard to th.e‘ statementé made in paragraphs 1, 2 and 3 of

the application filed by the applicant before this Hon’ble Tribunal, the .

| deponent hereby deny all those stéteménts which are contrary to and in

consistent with the record of this particular case.

Meghalaya,
23/03 a7

.

7

Y



»y

3. That with regard to the statem.ent‘;.made in paragraph‘-4.4 and 4.5 of
the application, the deponent begs to state that Mr. W.R. Marbaniang
belongs to the 197% Batch of I.P.S. He has all along been serving in the
Meghalaya Wing of the Cadre with distinction. Mr. Marbaniang, being the
senior most and having put in 30 years of service, is eligible for promotion
to the level of the Director General of Police; as per existing guidelines.
Further taking into 'consideration the problems of militancy, etc affecting
the State of Meghalaya it 'was felt necessary to appoint Sri Marbamang as
the Dlrector General of Police of Meghalaya who is famlllar with the
ground, sntuatlon SO as to prowde effective leadership to the Meghalaya
Police Force. Sri W.R. Marbanlang qu“ lls all the requirements in such
promotion. Further the gré’de of D.G.P. is a selection post and is filled up on
the basis of merit. It is upto the discretion of the State Government to
appoint a suitable offi cer who has fulﬂlled the eligibility criteria as per the
Government of India (;undehne> The matter of promotion of Sri Marbaniang

e
was also placed before the _J.C.A. However, the decision is awaitiag.

4. That with regard to the statemenfs made in paragraph No.5 of the
application the deponerit bégs _fo stete that Sri W.R. Marbaniang being
eligible for promotion was prorhdted fo the level of D.G.P. vide notification
No.HPL.38/99/Pt. I\!/7 dated 14. 3 7005 ‘Sr| Marbanlang is now drawing the
D.G.P.’s scale of pay. I"ho rleponent beg< to state that the direction of the
Government of India tog revert-him to the. lower grade is violative of the
principles as laid doWn in the i(;'dnstitu'fidr; of India. |

5. That the circumstances as harfefed above may kindly be considered
by the Hon’ble Tribunal and ’fu&hef may be pleased to dismiss the
application filed by the abplicantchallenging the promotion of Sri
Marbaniang to the post 'ef D.G.P. in Meghalaya.



(¥

6. That the statements made in paragraphs No.1, 5 and 6 of this
affidavit are true to my knowledge and paragraphs No.2 to 4 are being
matters of record and the knawledge derived therefrom are believe to be

true and the rest are my humbie submissions before this Hon'ble Tribunal.

And I put my signature hereon-this affidavit on this 99% day of
March,2007 at Guwahati.

/

47" S(‘/%w«gﬁw’ \
DEPONENT:
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\




NOTICE

From Mr. Ratul Goswami,

Sr. Govt .Advocate Meghalaya ’
Guwahati.

~

To - ’ m.

Advocate ’
Guwahati.

&lb"‘ O.A. No. 23/07

Birendra pPrasad Rao .
) -vs_ L N ) QApplicant

Union-of India & Ors,.
«..Respondent,

Sir,

Please find herewith an affidavit in opposition

filed by the Respondent No,5 in the above-noted 0.A.No.
23/07 ,is going to be filed, A copy of the same is enclosed

herewith for your perusal, Kindly acknowledge receipt of the

same,
Your's fai‘thfully,
eceived copy | ZWf |
ovomment advocate _
43 QT% Sr. Siogatas, Meghalaya,

Advocate,



- MEMORANDUM OF APPEARANCE

Date : J"/’ﬂ’?

To, .
The Reaictrar

Central Administrative Tribunal
Bhangagarh, Rajgarh Road,
Guwahati.

IN THE MATTER OF :
OA No. “ 23 of 200 %

S Lo Roo

——————— Anplicant

-VS;

Union of India & Others

------ Respondents

I, M. U. Ahmed, Addl. Central Govt. Sténding Counsel, Central
Administrative Tribunai, Guwahati, hereby enter appearance on behalf of the

Union of India & Respondents Nos. 44_ in the above case. My name may
kindly be noted as Counsel and shown as Counsel for the Respondent;s,

.g (/./?1“’} ]

(Motin Ug-Din Ahmed)
Addl. C.G.S.C
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH

IN THE MATTER OF -
~ 0.A.NO.23/07.

Shri B.P.Rao................ Apphcant o

-Vs- - S
- Union of India & others. Respondents.

In the matter of :-

Written stateme_r_lt on - behalf .of

Respondent No. 2 (State of Assam

_ represented by Chief Secretary, to the

' Govt. of Assam, Dispnr, Gt_l_;wahati-6)' &

Respondent No 3 (Commissivoner- &
Secretary to- the jGo\vt. of Assam, Home
& - Political _Departmen’t; | Dispur,

Guwahati-6).

.- (WRITTEN S_TATEMENT ON BEHALF OF RESPQNDENTS NO.2 &3 ).

Shn AnJan Chakravarty, on of. Late Nagendra Nath
Chakravarty presently working as Deputy Secretary tOvthe Government of .
' _Assam, Dlspur Guwahat1 -6, do hereby solemnly afﬁrm &~=state~as :

v'follows -

~ That I am the Deputy Secretary to the Govt. of Assam Home (A) :_ .
Department Dlspur Guwahat1 6 and havmg been: authorized by the '

- respondent No.2 &3 and am competent to file this Wntten Statement ton' o ]

.'behalf of thein . _I am,aquamted with the facts & c1rcumstances of the case )
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¢
on the basis of records maintained in the department of Home. I have
gone through the application and have understood the contents thereof.
Save and except whatever is specifically admitted in this reply, rest of
the averments will deemed to have been denied.

That the applicant Sri B.P.Rao is infact is senior to the Respondent

* No.6 i.e. Sri W.R. Marnbaniang. The applicant was inducted in the IPS

cadre in 1974 batch and the Respondent No. 6 was inducted in the cadre
in 1975 batch.

~ The Government of Meghalaya vide order dated 14-3-05 promoted the
Respondent No.6. The promotion of Sri W.R.Marbaniang, IPS , was made
without following the Joint Cadre Rules.

Thereafter the matter was placed post facto in the Joint Cadre
Authority meeting held on 31-5-05 and the decision was taken to move
the Government of India to allow the State Government to create 4 ex-
cadre posts in the rank of DGP in view of superceding 4 officers by the
Respondent No.6 in Meghalaya Wing. |

The Government of Assam has taken honest effort for promoting the
applicants vide letter dated 30-9-05 for creation of the post at the Director
General level but the Government of India vide letter dated 21-12-05
under no 1-11012/6/2005-IPS-I advised the Government of Meghalaya to
revert Sri W.R.Marbaniang, IPS to the rank of ADGP. |

That earlier the applicant filed an Original Application being O.A. No.

'215/05 before the Central Administrative Tribunal ,Guwahati Bench, and

the Hon’ble Tribunal after hearing was pleased to dispose of the case vide

order dated 10-08-06 directing the respondent No.l to consider the

representation of the applicant which was forwarded by the Government
of Assam within 3 months time from the date of receipt of the order and
to pass an appropriate order. The Central Administrative Tribunal further,
ordered the Government of India to communicate its decision to the
Government of Assam.

That in compliance with the said order dated 01-08-06 passed by
the Central Administrative Tribunal Guwahati Bench, the Government of
Assam after examining the matter communicated its decision to the
Government of India vide letter dated 10-10-06 and accordingly the
applicant was informed vide letter dated 20-10-06 . The decision of the

A1
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9.1.

92,

9.3.

9.4.

9.5.

9.6.

9.7.

Government of India was that it has not been possible to accept the

request of the Government of Assam. -

Reply to the facts of the Case :-

That with regard to the statements made in paragraph 4..1. of the

application, the humble answering respondent has nothing to make -

comment on it. , .

That with regard to the statements made in paragraph 4.2 of the
application , the humble answering respondent has nothing to make
comment on it as they are being matters of records.

That with regard to the statements made in paragraph 4.3 of the

application , the humble answering respondent begs to state that it is true -

the respondent No. 6 , Sri W.R. Marbaning is junior to the applicant, and

* that the Government of Meghalaya has not followed the Joint Cadre
Rules while giving the promotion of respondent No.6 in the rank of DGP

(Director General of Police.) .

That w1th regard to the statements made in paragraph 4.4 of the |

application |, the humble answering respondent has nothing to make

* comment on it. |
That with regard to the statements made in paragraph 4.5 of the '
-application , the humble answering respondent begs to state' that it is not

correct that the matter regarding the promotion was-notpt aced-beforethe

J omt Cadre Authority. However, the matter was placed post facto in the
Jomt Cadre Authonty meeting held on 31-5-05 and in the said meetmg a
decision was taken to move the Government of India (Respondent No.1)
to allow the State of Assam to create 4 ex-cadre posts in the rank of DGP
to accommodate the officers senior to Sri W.R. Marbaninag. Accordingly
a letter dated 19-4-05 was issued by the Government of Assam to the

Government of India with a request to permit, to create 4 ex-cadre posts

* of DGP in the State of_Assam.
That with regard to the statements made in paragraph 4.6 of the

application , the humble answering respondent has nothing to make

comment-on it.

That with regard to the statements made in paragraph 4.7 of the

| appllcatlon the humble answering respondent begs to state that as stated

above, the Govt., of Assam has taken a dec1sron.to move the Government

R o melg
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~of India to al'lnowf the'TState Government "_“t‘o ‘create ex-cadre posts (in‘th_e .
‘rank of ;DGP to ‘a'ccorn_modate the Senior Ofﬁcers.'in‘the cadre: However,
the Govt. of India vide letter dated 21-12-05 under D. o' No» 1- 11701'2/ -
6/2005-IPS had d1rected the Government of Meghalaya to revert the ’

respondent No 6, Sri W.R. Marbanmag to the rank of ADGP.
' | A copy of the said letter dtd. 21-12-

05 is annexed herew1th and marked as

Annexure “A” '

~ That with regard to the statements made in paragraph 4 8 & 4.9 of the

application, the humble. answerlng respondent begs to: state that to

| promote the Semor Ofﬁcers to the rank of DGP the Government of
* Assam had made honest effort and accordingly requested the Government

of Ind1a to create 4 ex-cadre posts in the rank of DGP However, the .

Government of Ind1a vide letter dated 21-12-05 addressed to the Chief
Secretary, Meghalaya with a copy to the Government of Assam had

adv1sed the Government of Meghalaya to revert Sri W. R Marbanlang to

: the rank of ADGP.

9.9.

9.10.

In the Original Application No. 215/05 the State Govemment ﬁled
the1r Written Statement stating that the matter was referred to Mlnlstry of

Home Affalrs , Government of India for perm1881on to create 4 ex-cadre

posts in the rank of DGP , _
That with regard to the statements made in paragraph 4.10 of the

'apphcatlon the humble answerlng respondent has nothmg to make
‘ comment on 1t as they are being matters of records.

That w1th regard to the statements made i in paragraph 4.11 of the

: apphcatlon the humble answerlng respondent begs to state that the

- 9.11.

- Admlmstratlve Tr1buna1 Guwahat1 Bench the Govemment of Indla»

application dated 7 8- 06 alongw1th the enclosures, 1nclud1ng the copy of
the order dated 1-8-06 passed by the Hon’ble Central Administrative

Trlbunal Guwahat1 Bench had been duly forwarded by the Government”.

of Assam to the Government of Indla

“That w1th regard to the statements. made in paragraph 4.12 of the .
: apphcatlon the humble answermg respondent begs to state that in

comphance to ‘the order dtd. 1-8- 06 passed by the Hon’ble _Central .

,dlsposed of the matter and accordlngly the 1nstruct10n was forwarded to

- the State of Assam vide letter dated '10=10-06 - to :Aftg_vommumoate' ‘the



9.12.

9.13.

9.14.

decision of the Government of India to the applicant. Thereafter, the
Government of Assam communicated the said decision dated 10-10-06 of
the Government of India to the applicant vide letter dated 20-10-06 under
No. HMA 544/2002/139.

That with regard to the statements made in paragraph 4.13 of the
application , the humble answering respondent has nothing to make
comment on it.

That with regard to the statements made in paragraph 4.14 & 4.15
of the application the humble answering respondent has nothing to make
comment on it as they are the provisions of the rules.

That with regard to the statements made in paragraph 4.16 of the
application the humble answering respondent begs to state that vide letter
dated 13-10-06 the Government of India , Ministry of Home Affairs sent a
letter to the Government of Meghalaya with a copy to the Government of
Assam drawing the attentibn to the fact that the Government of
Meghalaya has not accepted the request of Government of India hence it
was requested to look into the matter personally and to ensure that Sri
W.R. Marbaniang is reverted to the rank of ADGP . The Government of
India further advised to promote an officer out of the eligible officers of
the Joint Cadre of Assam & Meghalaya as per the prescribed norms.

Further it is stated that at present there is no vacant post of DGP in
the State of Assam .

Copy of the said letter dated 13-10-06 is
annexed herewith and marked as Annexure-
“B”‘

brjan Chabirranl
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ek ”WMN&H Shaksaonl | bresently working as Deputy Secretary

to the Govérnment of Assam, Dispur, Guwahati -6 ,do hercby verify that the
statements made in paragraphs 4,5,6,7,8, 9.3, 9.5 (part), 9.11 (part) and 9.14
(part) are true to my knowledge, those made in paragraphs 3, 95 (part) , 9.7 ,
'9.8,9.10 and 9:11 (part) are being matters of records of the case derived
therefrom whi¢h I believe to be true and the rest are my humble submissjon
before this Hon’ble Tribunal.
. . . . . 30 1A W(
And | sign this verification on this ... "), day of ST 2007.

DEPONENT

Ogputy Secreiary (L

Government of Assan

Home {A) Deparimer
Asaara, Ciapur

feczmed il
filnoun ﬁﬂw

PANE
20.@0-‘1"



Ce e

\ . . 0 a3

T ommy v
Vvt @ AN (1
. N

% Government of Assam has requested this Ministry for its approval for creation -
~of 4 ex-cadre posts at the apex level for 4 officers who are senior to ShriW.R.

m, e e e

=l

-apax level against the sanclioned strength of one cadre post.. =~ "

"2 The {i)l'O]‘.’l_E}!‘ course of action in these circumstancest is that the AIS
‘olficers in bolh the segments of joint cadre, may be censidered together for
;'pmmoi.i(:\n as per (heir combinetl seniority by the . Joint -Cadre = Authority

Coenar | g HPLLY POLY T ayRa RER

i oG ' GOVERNMENT OF INDIA

JOINT st Ay (Police) ' E AT
& Telefax Mo, L3094027 MINISTRY OF HOME AFFAIRS
B - North Block, New Delhi .
3 ’ ., : ' Ty . .
1 ! | Dated, the 21® December. 2005 -
o _ ' el
it Dear Shri Bazeley,
7 The States of /-\ssarh and Megha!aya' form a joint cadre of the All India
” ,Services. It is learned that the State Government of Meghalaya has promoted
{:Shri W.R. Marbaniang, IPS (AM:75) as DGP of Meghalaya. Hence the Stale

Marbaniang. However; it is not justifiable to'create 4 ex-cadre posts ‘t‘at,th'eﬁ G

[ comprising of the Chief Secretaries ‘of both the. segments’ and other . "

[P | Cem in e n g N
AT I ER RO TR OHA

oflicers concemed in the order of seniorily, are so found fit for promotion, they

. could be posted lo eilher side and adjustinents in their poslings could be made,

~representatives. Such promolicns can be allowed by the JCA'on‘:”(h.e'basis of .%
N e avieling In the parlicular grades on both the, sides, After the -

- wherever necessary. As both Assam and Maghalaya form a joint cadre of Al B

India Services, posting of officers from one segment to another should not pose
A any difficulty. : ' S :

B

3. In view of tha above posilion, it is considered imperative to étrengthen

| " the institution of the Joint Cadre Authority and place all cases of promotion %
| * before it for its consideration. The Govermment of Meghalaya may like to revert i
‘% . Shii W.IR. Marbaniang to the grade of ADGP and then talé further necessary =

action for filling up the post of DGPs as outlined.”. - - =

- Vvith regardsy” I

[}

shit P Bazeley,

Chiel Secrotary, L -\.;.-\cvgm:;‘vx[)Aé;n:t}al..7 “ 1 x\ . 3
vorrunent of !‘v’naxgha\ayéz, fouxl X "’jf.'..,;l-'----'"" A Con
- “)“.am.w-r:mv_h -n""’"‘"“ ) e 4

. . :

J

Copy to the Chief Secrelary, Government of /»ssam, Guw:x\l\ali.

MARNR
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Dr.G.S. Rajagopal, AT e o Te WAy \ %\3
Special Secretary(18) /77 ' ¥ HRA OYER
© Tele.No.2309 2601 (. et wmw, 7% Reef-110001
At c i % i MINISTRY OF HOME AFFAIRS ,
ddiC-S.tferne N GOVERNMENT OF INDIA U
] A \ NORTH BLOCK, NEW DELHI-110001 ’
j O ,
((\() _,\\\Q/ New Delhi, the

2o ! ' ](;1 This is regarding promotion of Shri W R.. ‘arbamang to the post of
L DGRy Mcghalaya In this connection, I would draw your attention to'the order

dated 1.8.2006 (copy enclosed) of Hon’ble CAT, Gauwahati Bench in OA ‘
No.215/2005 filed by Shu B P Rao, IPS.

2. The Central Government received a 1ep1esentat10n (copy enclosed)
from Shri B.P. Rao, IPS, which has been disposed off vide this Ministry’s
leltcx of even number dated 10.10.2006 (copy enclosed).

3. You would appreciate that the action of the Govemmenl of Meghalaya
to promote and appoint Shri Marbaniang as DGP, Meghalaya without adhering
to the mechanism of Joint Cadre Authority is in violation: of the principles of
Joint Cadre and has resulted in a peculiar situation befqre the Government of
< India and the Governments of Assam and Meghalaya. The officers who are
+"senior to Shri W.R. Marbaniang and presently working fin the Assam'segment
- of the Joint Cadre of Assam and Meghalaya are demanding a benefit, which i 1s

d g.f‘ _"\\ "~ notdue to them, on the basis of this action of the Government of Meghalaya to

s ‘ ’bL\ pxo,motc, and c\ppoml Shri W.R. Marbaniang as DGP, Meghalaya.
,,\ L (‘s \
> v" 2 \' Ql ~ I'would fu1ther draw your attention to the advice given by this Ministry
o '\3 v1dc its letter No.1.11012/6/2005. IPS.1 dated 21.12.2005(copy: enclosed). The
')/ Government of Meghalaya has not accepled the request of the Government of

q\}ﬁ- / India. I would request you to look into this matter personally and to ensure
o that Shri W.R. Marbaniag is reverted to the grade of ADGP and further action | X )
. . . isfaken to promote an officer out of the eligible officens of the Joint Cadre of

Assam and Meghalaya as per the prescribed norms and the advncc given by the

| \(, | Uf) A Govemmcnl of India.

\j /’/ _Yours sincerely,
. ' A i . - .Sd-
- o~ (G.S. Rajagopal)
Shri P.J."‘Bazclcy, '
- Chief Sceretary, ‘
Government of Mcghahya,
Shillong

m,
»

- : f'n
C}\/p{to the Chicf Secretary, Government of Assam Dlsp g , QJ?

S Mo z GS R’ua;,o al) L’:’) /

o 08

5,
g
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Court Officer.

FORM No. ¥1
( See Rule 62 )

CENTRAL ADMINISTRATIVE TRIBUNAL
(UWAHATI BENGH:

V 9 R
O ReA./ CCF/ M/ I/ =5 /07~

| §q2 @ F Kﬁ\b , Applieant (S

c - HITIITE R A1 R S W M TS DTS, 1 NS Mg T = Y A B

Vs o
A <0 PR CL//(/VS Respondant(S)

© TR e g T <o

MEMO OFAP,B RANGE

M M ) g

I, . oaeen R aVlng b’men autholad\z
‘ gMXj“

ere furnish 'L,"le partlculars of authorl’cy)

N—
by the Ceuﬁal/Staue Government/ Govermn At Servant/ii..i....Authority,

corporation/Society notifed under Sec. 14 of the Administrative

Y e

v/

Tribunals Act, 1985‘. hereby ap .peqr for applicant No.'. evvs.0ef Respondant

Na'?'zg. ?’ and undertake to plead and act for them in nll matters in

v’che afor esaid case.

MF\% 33@

ilace"ﬁ/‘AW o : . -6 8. &

- Datc - ll’ 0 7' . Signature and Designation of the

Counsel.

Address of the Counsel for 3Service.

I
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IN TTIE CENTRAL ADMINISTRATIVE
TRIBUNAL:GUWAHATI.BENCH

Q.A. NO.23/07

In the matter of:

O.A. No.-23/07 ?

Sri B.P. Rao

...... Appellant

-Vg-

Union of India & ors.
... ...Respondents

.The Counsel for the Respondent No.2 & 3 beg to
state as follows-

1. That the Counsel represeﬁting the Stateof
Assam Ieprebented by the Commissioner &
Secretary to the Govt of Assam receiwt! Minutes of _
the Meeting of the Assam-Meghalaya Joint Cadre
‘Authority in connection of the above case which &4

ment101:£bbelow-

L) el

\ QQ
95'%%:4

Q&()}VWK& (a) Minutes of Screening Committee Meeting
(P - held on 31.5.05 at Dispur, Guwahati for
"Q selection of I.P.S. Officers wunder the

Assam-Meghalaya Joint Cadre.

(b) Minutes of Screening Committee Meeting

held on 24.2.06



o]

(c) Minutes of Meeting of the Assam-
Meghalaya Joint Cadre Authority for
I1.P.S. held on 18.4.07 at  Dispur,

Guwahati.

(d) Minutes of the Screening Committee
Meeting held on 18.4.07 at Dispur,
Guwahati for selection of the I.P.S.
Officers under the Assam-Meghalaya Joint
Cadre. |

Copies of the aforesaid Minutes are
annexed herewith as enclosure 1, 2, 3 & 4

respectively.
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] »_d.wm rmﬁe)*n, BN i
4 ;
:;l ( .1.8nzcicy )
' hiiof Secretary, Meghalayag
i
E
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Present -

1. Shri P.C. Sarma, 1AS,

- C

hicl Sceretary, Assam.

2. Shri R%mjgm Chatterice, IAS,
Chiet Sceretary, Meghalaya,

-(A)

PUE MEETING OF THE I\SL‘T&M VG AT o8 ORI '@(ﬂl‘\ﬁ?l'l. ;1
llI"LD )3 18—()4 -2007 AT r.)I!)X‘Ui(., GOVAMALT '

.

1

The ne mu pertaining to the pu-nmlmn of the Tollowing 118 Officers to the

Senior Seale was placed before the JCA.

2.
3.

Ciadre /\n(hn‘rtly approved the above nlh« ers Tor promotion to the Scnior Scale of lhc

1S

R TR
pertiinin

Y

)L.l‘b nl’

(13) RO lRl'Ml‘Nl m« Sorec s

Shri Deepak Choudhtiry, 1S, (RR-2002)
Shri Mnkcsh Kumar Singh, H’S,(RR-2()03)
Shri. /\leulu.h Kumar Singh, 1175, (11K-2003)

“On the recommendation of the lt.\pk.t.llvc Scru,nml, Commitlee, the !n\n!

e . ¢

‘

v arenu’e - X riton

The JCA also '1dv1scd the Govt. of Meghalaya to re-cxamine the matier '

1';’51() 1ltc‘p|mnnlum of Shrl ML Sabrmanyam S, (RPZ-1990) (o the Sunnr

%
3

1§

g

20

AP

By llll' MEGHALAYA WING

The- r(,quiru'nuﬁ of ll’S Ofl':ccrs by the Mcg\nlaya Wing was placed bcforc the

JCA, lhc Govt of Asmm apprccml«.d the difficulties faced by the Govt. of Mct,hﬂ‘dy’\

lhc Oov(ﬁgf c{,hnl y

: mse“zm*-t o1 fr"‘“‘ AR
' PR - < f‘"’ e ‘\i..,. :
: (qu?.. SR CTIONZOT Pé%%!’R()n,\Tl()Nqu

s
Yy . . .
i

gowkey
of /\s"mm ngrud {o consider placing th}ﬂcrvxcc.- 0

) )
Scni’?gwcaic to the Govt, of Mc;,h'xlaya smbjec&:loznm Y ich
"OF‘ THE 2006 HATC“MFOR{

me

e ,.@ e
Tl Y—-—" vy g-%

( Ra";an Chatterjee )

POSTING IN 1T Ill‘,ll WlN(..

of the qut (‘udr(.. i1 Ly

. - @/btf\oﬂ“t«.w‘l/
e . A

( P.C.Sara

Chief Secrctary, Assam ;yy

o The JCA nt,rccd to dllot 2 (two) 1PS Probationers of 2006 batch to thc \'lc“lmluya

f‘[‘

N




| v
\ ~7 - lAwmervee 4

L e
1 .

MINUTES OF THE SCREENING COMMITTEE MEETING HELD_ ON
18-04-2007 AT DISPUR, GUWAHATI FOR SELECTION OF 1prS OFFICERS
UNDER THE ASSAM-MEGHALAYA JOINT CADRE FOR PROMOTION TO

. SELECTION GRADE, SUPER TIME SCALE AND ABOVE I
v RN © SCALLS. S| Centray TR Sif e
: P , o o - Strative T,

Present:- ¢ P P .
L. Shri P. C. Sarma, IAS, Chief Secretary, Assam.’ ’ :
24 Shri Ranjan Chatterjee, IAS Chief Secretary, Meghalaya.
3. Shri R. N. Mathur, IPS, Director Gerieral of Police, Assa i
Shri B. K. Dey Sawian, IPS, Director General of Police, Meghalafatahat; Be
Shri Rajiv Kumar Bora, IAS, Commr. & Secretaty, Home Deptt., Assam.
Smti. R.V.Suchiang, IAS, Commr. & Secretary, Home Deptt., Meghalaya

AR T

oA
i

N o~

- .
Promotion (o the Above Super Time Scale of the LP.S (D.G.P's Rank) 24.050-650-

26.000/-

The Govt. of Assam raised (he issue regarding the promotion of Shri
W.R.Marbaniang, IPS 1o the rank of DGP. As the Ministry of Home Affairs had advised
the Govt. of Meghalaya (o revert Shri W.R.Marbaniang, IPS to the rank of ADGP, it was
impressed upon the J(,l to take a decision in the matter. The Govt. of Meghalaya stated

thal the matter was under consideration and the JCA would be informed of ity decision,

The JCA was also informed that thc'folid%ng IPS Officérs of
1973, 1974 and 1975 batches who are senior to Shri W.R.Ma;bz;niang, IPS should also be
considered for clearance for proniotion to the Above Super Time Scale of the I. P. S.

( D. G.P s rank ), f?

1. Shri Sharda Prasad, 1PS (RR-73) ~

2. Shri Shankar Barua, IPS, (RR-1974)

3. ShiiS.P.Ram, IPS, (RR-1974)

4. Shii K.C.Reddy, IS, (1{1{-1974) |
5. Shri Birendra Prasad Rao, IPS, (RR-1974) "
6.

Shyi M.Mohan Raj, IPS (RR-1975) /'),
w7 Shri W. R. Marbaninag, 1PS (RR-75).
Sixbject to the recommendation of the respective Screening Comuritlee,

the Joint Cadre Autherity approved the above officers {or promotion to the Above Super

Time Scale of the I. p. S, (D.G.P ’s rank

); subject to availability of vacancics, except

S/Sh. Sharda Prasad and M. Mohan Raj, against whom Vigilance and Criminal cases are

pending respectively. The decision of the JCA in respect of 8/Sh. Sharda Prasad and M.

.

Mohan Raj are kept in the seated cover,

Contd..2/-

\/
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Promotion to the Above Super Timc Scale of the 1.P.S (Addl. Director Gan;rjal of
Police’s Rank) 22,400-525-24.500/- : K i

: : BT
_ The matter of deciding suitability or othegwise of the followijng IPS
offi-.2rs for'their promotion to the Super Time Scale ( Addl. p, G.P. 's rank ) was placed

Melore the J.C.AL

—

Shri A. K. Mallick, IPS (RR-79) o
Shui D. K. Pathak, IPS (RR-79) N
. Shri A.K.Mathur,IPS (RR-80)

Shri Ramiesh Chand Tayal, IPS (RR-80)

s

2
3
4. Shri Rajendra Kumar, IPS,(RR-80)
5
6

- Shri Gunottam Bhuyan, 11§ (RR-81)

On the recommendation of 1he respective Screening Commitiee, the Joint

Cadre Authority approved the above officers for promotion to the Above Super time

scale of the LP.S. ( Addl. D.G.P. ranl:

I'romotion to the Super Time Scnie of the LP.S (I1G’s Rank) 38,400-500-22,400#

The matt- o[ deciding suitability or otherwise of the following 1PS
officers for their promotion - (e Super Time Sc
LC.A. N

ale (1.G ’s rank ) was placed before the

Shri A. K. Sinha Casshyap, IPS (RR-87)
Shri Bhaskar Jyoti Mahanta, IPS, (RR-88)
Shri Binay Kumar Mishira, (RR-88)

Shri M.R.V.Kumar, IPS (RR-88) :
Shri Mukesh Agarwal, IPS (RR-89) '
Shri K. V. Singh Deo, 1PS (RR-89)
Shri P. R. Das, IPS (SPS-89)

Shri A. Raj Kumar, IPS (SPS-89)

Shti P. C. Neog, IPS (SPS-89)

WENAIN AL~

On the recommendation of the respectiye Screening Committee,

above officers for promotion to the Super time
scale of the 1.P.S. (1.6 s rank) with effect from the due d

vacancies except Shri B. K. Mislira

the Joint Cadre Authority approved the

ates and subject to availability of
,» against whom a Departmental Proceedings is
pending. The decision of the JCA i respect of Shri B. K. Mighra is kept in the scaled

Contd..3/-

cOover.
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Fromotion to the Super Tinie Scale of the LIS (DIG’s Rank) 16400-45‘_0720.;000/- '

Thfé matter of deciding suitability or_btheirwise of the following IPS

officers of 1992 and 1993 batches for their promotion to the Super Time: Scale (DIG’s
A ! i .

rank) with effect from 01-01-2006 and 01-01-2007 respectively were placed before the

J.C.A. , .
- 1. Shri Harmeet Singh, IPS (RR-92)
3. Smti. Idashishia Nongrang, IPS (RR-92)
3. Shri F.D.Sangma, 1PS (SPS-92)
4 Shri D.K.Rapthap, IPS (SPS-92)°
5. Shri Abdul Kayun, IPS (SPS-92)
6. Shri Jibah Singh, IPS (SPS:92) |
7. Shri Nawab Imdad Hussain, IPS!(8PS-92)
8. Shri N.K.Sinha, IPS (SPS-92) .
9. Shri G.H.P.Raju, IPS (RR-93) ~
0. Dr.R.Prasad Meena, 118 (RR-93)
Il Shii A.S Rynjah, IPS (SPS-93)
12. Shri T.D. Marak,IPS (SPS-93) ,
13, Shri Anil Kumar Chaharia, 1PS (SPS-93)
14, Shri Jamdtiur Haque Ahmed, IPS (8PS-93)
15, Shri Debendra Natha Hazarika, IPS (SPS-93)
o 16. ~ Shri Padma Kumat Das, 1PS (SPS-93)
! ) -h

e L

' On the recommendation of the respectivé Screening Committee,

th’é‘g Joint Cadre Authority approved the above officers for promiotion to the Supet timme

scale of the LPS. (D.LG s rank)

availability of vacancies,

I

with effect from the diie dates and subject to

1
»

P :
| Contd,.4/-
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Premotion to the Selection Grade of IPS :-

i

The matier of deciding suitability of otherwise of the following 1pg

officers Jf 1993 ayq 1994 batches for promotion to the Selection Grade of the IPS with

’ j - effect from 01.01 .2006 and 01 .01.2007 respectively were .placed before the J CA

L Shri G.IP Raju,1PS (RR.93)
2. Dr. A Prasad Meena, IPS (RR-93) .
3. Shri A.S.Rynjah, IP§ (RR-93)
4. Shril.D. Marak, II’-"S,('RR-93)Y
5. Shri Anil Kumar Chaharja, 1P (SPS-93)
6.
7
8.

Shri Jamanuy Haque Ahmed, IPS (SPS-93)
Shri Debendra Nagy Hazarika, [p§ (SPS-93)
‘ Shri Padma Kumar Dag, 1ps (SPS-S{B)

9. Dr. Anand Kumar Tewari, IPS (RR-94)
. 0. Shri Deepak Kumar, 1pg (RR-94)

L1 Shri 1, Nongpluh, 1pg (RR-94)

12. Shri Sarat K. i’hukan, IPS (SPS-94).

On the recoitirfiendatiop of the respective Screeii]
the Joint Cadre Authority approved the above, offi

v . .
( Ranpivir'Cy itterjee, ) : (P.C.S_armal)
- Chief Secretary, Meghalaya _ Chief Secreta‘ry,As:Sam

oo (B.K.Dey Sa 1lan,) : :

. i - RTﬁ:M&ﬁhur,)
" Direator General of POliGG,; Director Geheral of Polica,
Meghalaya

Assam
/ )
o)
fajofl
( R.V.Suchihng,) 'l R.K[Bora) ",

Commr, & ge ketary,

Comnmzr. g Seeretary,
Home, Meghalaya,

Home, Asgam



